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GOVERNMENT OF INDIA,
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 18185,
(6 & 8 Geo. V, Ch, 61.)

——— e

The Council met at the Council Chamber, Imperial Becretériat, Delhi, on
Thursday, the 11th March, 1920,

- PRESENT:

His Excellency BARON CHELMSFORD, P.0, G.M.S.[, G.M.LE, G.0.M.G, 6.0.B B,
Viceroy and Governor Qeneral, presiding, and 58 Members, of whom 50
were Additional Members,

QUESTIONS AND ANSWERS,

y (;I'he Hon'ble Maharaja Sir Manindra Chandra Nandii.;, .
asked :—

1, “(a) Hasthe attention of Govcrnment been drawn to unstarred question
No. 42 of the 3rd February last in the Bengal Legislative Council, and the the ot
reply thereto ? Beagat.
V) With reference to Statement B laid on the table in reply to the said
question in the Bengal Legislative Council, are Government in a position 0
state if the recent comparative increase in the price of rice in Bengal indicate
therein has been accompanied by a similar rise in the other provinces? If so
to what extent in the different provinoes?
(c) Arc Government aware of any special ciroumstances making for such
inorease in Bengal ?
(d) In view of the admission mnade by the Government of Bongal in reply
to clause (g) of the 8aid question, that speculators are holding up stocke of rice
in certain places, and that large tradors have acquired stooks ‘in the hope
that free movements of food-stocks would be allowed to other provinces and
abroad’, do Government propose to make a reference o the Local Goverrment
urging an immediate and detailed inquiry into the situation ?”

The Hon'ble Sir Claude Hill replied :—
“(a) The Government of India have seen the question and answer referred

( 1805 )



1306 QUESTIONS AND ANSWERS.

[ Sir Claude Hill ; Rao Bahadur B. N. Saria; (11rr Mawrcn, 1920.)
St George Burnes; Mr. Surendra Nath
Banerjea; Mr. H. B. C. Dolls. |

“(b) A statement is laid on the table® illustrating the extent to which the

price of rice has risen in the various provinces since 1916. ‘
(¢) No.

* (d) The Government of India do not think it nocessary to intervene in the
matter, which is essentially one for _the Provincial Government.”

The Hon'ble Rao Bahadur B. N. Sarma asked :—

stosm " pavi. 2. “(a) What is the number of steain navigation or shipping oomj)anics
égﬂﬁg . 8tarted during the last twe!ve -months, the amounts of their nominal capital and
paid-up capital, and what insurance facilities exist at presont ?

(b) What steps, if any, do Government intend taking to help shipping
enterprise in India ?”

The Hon'ble Sir George Barnes replicd :—

“(a) The number of navigation companies registered duriug the twelve
wonths ending on the 31st December, 1919, was ten, with a nominal capital of
Rs. 28,29,00,600. The amount of paid-up capital is not shewn in the statis-
lical returps. Insurance facilities aro offered by the companies doing marine
insurance business.

(b) With regard to the encouragement of shipbuilding, I would refer the
Hon'ble Member to the remarks I made in this Council on the 24th of Sep-
tember 1918 in connection with the Resolution moved by him, since when
the position has not materially changed. I would also refer the on'ble
‘Member to the reply given on the 8th March by His Excellency the Com-
mander-in-Chief to the Hon'ble Mr. Patel’s question with regard to the
creation of a mercantile manne in India.”

The Hon'ble Mr. Surendra Nath Banerjes asked :—

Ratds by 8. “(a) Are Government aware of the sufferings caused to peaceful
?{&?ﬁ: Indian traders and residents in the North-West Frontier Province by the raids
g'fn%'n of trans-border gangs ?

() 1f &0, do Government propose to take adequate measures for their pro-
tection ?

(¢) Will Governmeut be pleased to indicate in general torms the measures
which they propose to initiate P

“(a) Yes.

() As tho Hon'ble Member is aware Government are at the present
moment undertaking extensive operations for the punishment of those tribes
whioh have chiefly been guilty of raids and other offences agaiust British
subjects.

(¢) The whole question of future policy on the North-West Frontioer, which
has for its primary object the greater security of the horder, and therefore the
botter protection of British subjects living in the Frontier districts, has for
some time past been engaginf the anxious consideration of Government. ‘The
ultimate decision rests with His Majesty's Government, and. it is not possible at
present to make any final pronouncement on the subjeot ; but the Hon'ble
Member may reat assured that the policy of the Government of India will be
directed towards obtaining better control of the predatory frontier trihes.”

* Vide Appendix A.
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[1ltr March, 1920.] [ Mr. Kamini Kusiar Chanda; Mr. Shafi; Sir
" Claude Hill; Mr. V. J. Patel; Sir Thomas
Holland. ] :

The Hon'ble Mr. Kamini Kumar Chanda asked :—

4, “(a) Did the All-India Libraries Confarence hold in Madras in November Rstsvust:

Inst revomwend that free public libraries be estahlished in Municipal towns ? ﬁ;ﬁ:::.

(8) Do Government propose to suggeat to Local Governments to recommend Matat®
this being done by Municipulities ?”

‘The Hon’ble Mr. Shafi replied :—

*“It is not the policy of the Goverumont of /India to intervenme in such
wiatters and they do not propose to take any attion, The Hon'ble Member's
guestion will, however, be brought to the notice of the Losal Governments,”

\

The Hon'ble Mr. Kamini Kumar Chanda asked:—

5. “ Will Government state what steps have been taken and are proposed o peie
to be taken— far rording

() for the provision and maintenance of stud-bulls or bulls for breeding prepomes
purposes ? '

(b) for the provision of pastureland? - i

(¢) for the prohibition of the slaughtering of prime cows fit for,jhreeding
purposes and calves ?

(@) for the establishment and maintenance of veterinary dispensaries and
kospitals ? N

(¢) for cheapening tho cost of transport, by railways and steamers, of oattle-
fodder, milk and milk products from one place to another ? :

(/) for the prevention of the adulteration of milk and milk produots?”
The Hon'ble Sir Claude Hill replied :—

“(a) Cattle breeding farms are maintajned by Government in most provin-
ces and stud bulls are obtainable from them. An extensive scheme for the
developmeut of caltle breeding and dairying in India under Imperial control
is about to be inaugurated. /

() As I pointed out in reply to the Hon'ble Mr. Kbaparde on the 25th
February 1920, this matter concerns Local Governments.

(¢) No action has been taken oris contemplated. I would refer the
Hon'ble Member to the auswer which I gave to the Hon'ble 8ir Gangadhar
Ohitnavis on tha 22nd March 1918.

(d) This matter also concerns Local Governments.

(ej Bpecial concession rates are allowed for the carriage of fodder in time
of famine. Otherwise, no action is considered necessary or feasible in the direc-
tion indicated.

(f) The question of legislation with this object has been left for Local
Goveraments to decide. Legislation has been undertaken in most of the
provinoes.”

The Hon'ble Mr. V. J. Patel asked :—

6. “(a) It a fact that some faotories, textile and non-textile, have been zx :‘vm
exvrapted during the war, from certain provisions of the Indian Pactories Aot from cart in
1011, specially seotion 24, relating to employment of women during night 3fiheindien
time? o ' - Ast,

~(b) Ii s0, will Government state the names of such factories P

(¢) When will Government withdraw such exemptions "

The Hon’ble Sir Thomas Holland replied :—

« [t is true that under seotion 568 of the FPactories Act, Local Governments
‘exempted certain factories during the war from different provisions of the Act,
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1808 QUESTIONS AND ANSWERS.

[ Sir Thomas Holland ; Sir Pazulbhoy Currimbhoy; [11TE MAROH, 1920.]
Sir Qeorge Barmes; Khan Sahib Shah Nawaz
Bhutlo; Sir Arthur Anderson.]

but the Goveroment of India have no detailed information beyond that given
in the Anrual Provincial Reports on the working of the Indian Factrries Act.
If the Hon'ble Member so desires more detailed irformation will be obt:ined
from the Looal Governments and Administrations and placed on the table in
the September Sessions of the Counoil.”

The Hon’ble Sir E‘a;zuibhoy Currimbhoy asked :—

Grantanatd 77, +(g) Was the amount of Rs. 15,000 paid as a grant-in-aid to the Indian
fmdlanTen 'on Association by the Agricultural Department during 1918-19? If so, what

were the circumstanoes under whioh this payment was made ¢
(8) Is'it proposed to make this grant & recurring one

The Hon'ble 8ir Thomas Holland replied :—

“(a) Yes. The amount has been paid s an annual gravt-in-aid to the
Indian ''ea Association sinoe 1906 for the prosecution of scientific investigation
and research into the cultivation and menufaoture of tea.

(5) No decision has yet been arrived at regarding tho further confinvance
of this grant. The question will be considered by the Goveinment of Iadia
next year vwhen the present sanction, which was givon for a period of five years
with effect from the 1st April 1016, expires,”

The Hon'ble Sir Fazulbhoy Currimbhoy asked :—
8. “Have Government received any proposal for Imperial preference in the

sressaasts, matter of the export of Indian groundnuts as referred fo in their lelter

Ceastruetion
of & rallw
Nae

No. 58221, dated 16th Ootober 1919, from the British Colonial Office to the
Liverpool Chamber of Commeroe ?”’

The Hon'ble Sir George Barnes replied : ~

“The Government of India have not seen a copy of tho letter referred
to by the Hon'ble Member. Inguiry was made by His Majesty’s Government
in Beptember last whether it wasintended to restriot the exportof ground-
nuts in any way, and a reply was sent in the negative,”

The Hon'’ble Khan Sahib Shah Nawaz Bhutto asked :—

9. “Do Government contemplate the construction of a railway line from

aivom " Karachi to Bombay in the near future?”

Ka! to
Fombnay.

Ws!
room A

Naundere.

The Hon'ble Sir Arthur Anderson replied :—

“The reply is in the negative, but Government propose to carry out a
reconnaissance of the area west of the Rajputana Malwa Railway with a view

to finding the most suitable alignment for a broad gauge railway connectine
Gujrat with Sind.” . '

The Hon'ble Khan Sahib Shah Nawaz Bhutto asked :—

10, “Has tho attention of Government bean drawn tothe fact that consider-
able inconvenience is felt by passengers in general and by pleaders and
zamindars in partioular, for want of & waiting-room at Naundero? 1If s0, do

Government propose to take early steps to provide a suitablo waiting-room at
the Naundero station

The Hon’ble Bir Arthur Anderson replied : ~
*}(a) The reply is in the negative,
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{Vrr Maxcw, 1920.] [ Sir Avthue Anderson; Haji Chaudhri Muham-
mad Jemail Khan; Hr, . M. Railey; Sir
Williain Vincent. )

(¥) The present traffic does nol justify the provision of a waiting-rcom
for upper class passengers as & permanent measure, but orders have been issued
to allow the railway officers’ rest-room to be used as a waiting-room when
necessary.”

The Hon'ble Haji Chaudhuri Muhammed Ismail Khan

asked :—

11, “(a) Isit a fact that by the recent revision of the travelling allowanoe eraventag
rules by Government Nutitioation No. 1609-E. B., dated 30th Seplember, 1919, *¢'i5,™*
gazelted officers, who, before the revision, had been enjoying the privileges of fre’pee”
first class officers while travelling on steamers, ave put in the same Category Fevvices,
with owdinary wministerial officers drawing a pay of Ks. 30?7

(6) Is it not a faot that the liberalisation of the travelling allowanec rules
was the intention of Government as expressed in the said notification ?

(¢) Is it a fact that offirors drawing a pay of less than Is. 200 per mensem
get travelling allowance for their family, whereas mambers of the Provinoial R
servicos havo been denied that privilege ?

(&) Do Govetnment prepose to modily the rules so as to placo the Pro-
viucial Berrice officors in tho sawe position as before the issue of tho revised
rules ?” o

The Hon'’ble Mr. W, M. Hailey replied :—

“(e) Under the old rules an ofticer of the secund class was generally entitled
o one second class fare for himself and lowest class fare for one servant, snd an
officer of the second olass whose pay was not less than Rs, 200 might claim
instead ouve first class fars for himself, which was subject (o deduction of table
money, and lowest class fare for two servants. Under the rules as revised all
officers of the second class receive double the fare of the class in which they
travel. For all, cxoepting those draving Rs £00 or more, this is a considerable
improvement on the old conditions. The latter also benefit in comparison with
the old rules whenever they happen to travel first class. This is invariably the
oase when there are only two classcs on the steamer, and Local Governments
have beon specially authorised in cases in which arrangements for accommo- «
dation on the steamer muke it desirable, to raise the class of au oficer.

(9) The intention of Goverument was to simplify the rules and at the same
time to make them more liberal,

(¢) Under existing rules travelling allowance is not granted to fanilics
except in the onse of transfers.of non-gazetted subordinates on salary not ex-
ceeding Rs. 400 subject to certain conditions. Officers of the Provincial services
like other gazetted officers are not eligible for such allowanoes, but the question
of the general grant of travelling allowances to familics in the caso of trans-
fers has been under oonsideration, and the orders of the Socretary of State are
awaited.

(d)- Atention is invited to my reply to clausc (4). No change appears to
be necessary.” ‘

kedThe Hon'ble Haji Chaudhuri Muhammed Ismail Khan
RS, —

12, “(a) Have Government framed new Rules under the Arms Aot ? Exemption
SmP TS

(8) Do they propose to include Houn ble Members of the Imperial and the Eﬁ::-
several Provinelal Legislative Councils, whether elected or nominated before newArms
the introduction of the new Rules, in.the list of exewmpted porsons urder
Schedule No. 1 of the Rules ?” :

The Hon’ble Sir Willia.m Vincent replied :—

-%“(a) The Arms Rules bave reoently been revised to give effect to the new
policy of -administering the’ Arms Act, which was explained in the Home
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1310 QUESTIONS AND ANSWERS,

[ Sir Willium Pincent ; Raji Choudhuri Muham- [ 111m Ml;nou, 1920.]
mad Jsmail Khan; Sir Arthur.Anderson ; Sir
George Bornes. ]

Department Resolution No. 2125-C, dated the 21st March 1010, The revised
tules were published on the 1st January 1920 as ‘the Indisn Arms Rules, 1920,’

(%) The Government of India have no such intention. If the Hon'ble
Member will read the lesolution to which I have referred ho will see that one
of the esseutial features of the new policy is the rigid restriction of the number

of exempted persons.”

) (;I'he Hon'ble Eaji Chaudhuri Muhammad Ismail Khan
askod {—

13, “(a) Is it a faot that Barisal is not comneoted with Caleutta by
Railway ?

(b) 1f so, what steps do Government intend to take to conneot Barisal with.
Calcutta by railway ?

(¢) Was a survey made for such a railway and, if so, with what result ?”

The Hon'ble Sir Arthur Anderson rcpliod :(—

“ (a) The reply isin the aflirmative. - ,

(2) and (¢) A swvey for a railway conrecting Khulna with Barisal
and Faridpur was caivied out in 1914. The project was ultimately abandoned
for the reasons stated in Bir Robert Gillan's reply to the Hon'ble Mabaraja
Sir Manindra Chandra Nandi's question of the 11th September 1918, of which
1 shall be glad to send the Hon'’ble Member a copy if he so desires. -

The Government of Bengal have since recommended an aliernative scheme
for connecting Barisal with Calcutta by means of an extension of the existing’
railway from Faridpur, and the possibilities of suoh a conneotion are at present
under investigation.” '

The Hon'ble Haji Chaudhuri Mubhammad Jsmail
Khan asked :— - ‘
14, *What is the number of complaints about Postal irregularities

g'n! Ti- received during the last year and the year before? ”

The Hon'ble Sir George Barnes replied : — .

“The attention of the Hon'ble Member is direoted to paragraph 81 of the

Annual Blisoﬂ of the Posts and Telegraphs in India for last year. I
shall be glad to send the Hon'ble Member a copy of the Report if ho so

" desires,”

The Hon’ble Haji Chaudhuri  Muhammad. Ismail
Khan asked :—

16. “(s) Do Government intend to introduce a new set of rules for the

oervlloxtes  [iocal Governments after the Indian Companies Act, 1918, camo into forco P

(5) If 80, will these new rules apply to provincial oertificate holders at
present practising in India and result in the withdrawal of privilegss hitherto
enjoyed by some of them, e.g., the holders of unrestricted certificates ?

(o) In this matter, do Government propose to consider the question of
following the precedent of the Institute of Chartered Accountants in England
and WaFes as Jaid down in clauses (3) and (4) of ssotion 6 and clauses (/) and
(9) of section 6 of the Royal Charter of 11th May, 1880.7 "

The Hon'ble Sir George Barnes replicd :—

“(a) Any rules issued under section 144 (2) of the Indian Companies
Act regulating the grant of auditors’ certificates are made by the Local
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[ M1ra Marcn, 1020.1 [ 8ir George Barnes; Mir Asad Ali, Khan
Bahadur; Sir William Vincent; Sir Claude
Hill.]

Governments concerred. In connoction with the -scheme for the utilisation
of the Sydenham College of Cowmcros as & central examining body in
Accountancy, a letter has becn addressed by the Government of India to the
Leoal Governments suggesting the desirability of amending the. existing rules
in cortain respects.

b) The revised rules will apply to all persons holding certificstes under .
the Companies Act. It is proposel to issue no uurestrioted certificates in
future except to holdess of the Government diplomna in Accountanoy, Porman-
ent unrestrioted certificates alrcady gruuted will not be withdrawn. Tempo-
rary unrestrioted oertificales will be replaced by the temporary restricted
certificates, until the holder qualifies himself for a permaneat unrestricled
certificate by obtaining the prescribed diploma.

(¢) The question of granting exemptions iu ovrtain cases is under the
consideration of Governmeont.”

The Hon'ble Mir Asad Ali, Khan Bahadur, asked:—

16, “ Will Government state for each provinoe the number of Mussalmans Yumber of |
employed as (o) judges of (i) High Oourts, (i5) Couris of 3inall Causes, (ii gmsieyedas
Chief Courts; (6) Distriot and Sessions Judges, and (c) Bubordinate Judges ? Q:Etg'

The Hon’ble Sir William Vincent replied :—
“T lay on the the table a statement® giving the information desired.”

The Hon'’ble Mir Asad Ali, Khan Bahadur, asked :—

17. “ Will Government lay on the table a statement for cach of the last ten Ricstnthe

years showing— Fresidensy.

(a) the total quantity of rice exported from and imported into the
Madras Presidency ; .

(b) the retail rates of the different qualities of rice in each' quarter of a
year; and

(c) the total consumption of rice in each distriot of the Presidency ?

The Hon'ble Sir Claude Hill replied :—

“(a) A statementt is laid on the table giving the information required for
1};}}6 tl;an yez:]rs ending 1017-18, the latest year for which full figures can at present
o obtaived. - .

(b) and (¢) The information asked for is not available.”

The Hon'ble Mir Asad Ali, Khan Bahadur, aske] :—

el

18, * Will Government state :— . Elsatrient
(a) whegher dth?ey are awaro of the process of the electrioal treatment “e*4s
of seeds

(%) whether it has been tried in India and with what result ? and

(¢) whether they proposo to consider measures for the introduction or
extension of the process P ”’ :

The Hon'ble Sir Claude Hill replied :—

*Tho answer to (s) is in the affirmative and to (b) in the negative. As
regards (¢) the Wolfryn process to which the Hon'ble Member presumably
refers has failed to give the results claimeod for it when tested atthe expen-
mentsl stations of Rothamsted .and Wye in Lngland. It is, therefore,
premuature to consider measures for its introduction here.”

AR ®Not included in these Proceedings. o -
4 Vids Appendix B.
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[ Mir dsad Ali, Khan Bakadur; Sir George [ 1ltm March, 1020 ]
Barnes; Mr. G. 8. Khuparde; Sir drthur
dnderson ; Mr. W. E. Crum. |

The Hon'ble Mir Asad Ali, Khan Bahadur, asked :—

meats 19, “Will Government state 1—
otioy. (a) whether their present abkari polioy aims at the diwinution in the
‘ consum ption of liquor ? .

(b) whether the high duty policy has sucoeeded in checking consump-
.tion, and if so, whether a statemecat can be furnished -showing
the effect o the inorease of revenue upon consumption during
the last ten years ? and ’ :

(¢) whether it is the policy of Governmeut to encourage abstincnce ?”

The Hon'ble Sir George Barnes replied : —

“(a) and (¢) The Government of India have not deviated from the policy
outlined in the speech of His Excellency the Viceroy published along with
papers relating to Excise Administration in Indig, 1014, and issued as a
Supplement to the Gazette of India, dated the 13th March, 1915.  ¥rom His
Excelleucy’s speech it will be ubserved that the settled policy of the Govern-
ment of Irdia has been that of securing waximum taxation with a minimum
of consumption, and the chief means adopted for the lzrevent-icm of any undue
expansion of consumption has been n steady and judicious raising of the duties
on all closses of intoxicants accompanied by a reduction in the facilities for
obtainiug them. This policy is still being kept steadily in view.

(V) A statemant* is placed on tho tablo giving the figures for tho consump-
tion of country liquor and the gross revenue serived from this source curing
the ten years 1909-1910 to 1918-19. The Hon'ble Member may perhaps be
able to draw his own conclusions from these figures,”

The Hon'ble Mr. G. S. Khaparde asked :—

wuerde 20, “(a) What is the date on which the present contract with the Great
tseGress Indian Peninsula Railway will terminate ?
imsula Bap- (6) Will Government lay on the table .& statement showing the namnes
i of the Indians in the superior TrafBe, Enginearing, T.ocomotive and Medical
Departments, with the dates of the commenceuient of their service and their
present pay ?
(¢) Is it true that the new European entrants are given better rates of pay
than thnse already in service P
(d) Is it true that the Chairman of the Home Board of the Great Indian
Peni:;sula Railway is on a visit to India? If so, what is the objeot of his
visit 7' '

“The Hon'ble Sir Arthur Anderson replied :—

“(a) The date on which the present contract with the Great Indian
Peninsula Railway Company is tetminable is the 80th June 1925,

(5) A statementt of the Indians holding superior appointments in the
several departments of the Company’s service and giving the information
asked for ﬁy the Hon'ble Member is laid on the table.

(¢) It is not the cmse that new Kuropean entrants are given better rates
of pay Lhan-those already in the Company’s service.

(d) The Chairman of the Home Board of the Great Indian Peningula

. Railway is in India on business connected with the Company.” .

The Hon'ble Mr. W. E. Crum asked :—
Puitwaysts 21, “(a) Are Goverument prepared to give a guarantee that suffioient
Burma  funds will be allotted in the next thres yearsto complete the railway from
Moulmein to Tavoy ? :

o ® Vide Appoodix C.
t ¥Vide Appeudix D,
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E® ROYAL PROCLAMATION ON YHE GOVERNMENT
OF INDIA BILL.

[11rn Mazon, 1820, ] [ Mr. W E. Crum ; Sir Avthwr Anderson; Maung
Bah Too; Sir Olaude Hill ; The President.]

(b)) Will Goverument state their policy with régard to the assignment
of receipts from capitation and thathameda taxes to local funds?

The Ion’ble Sir Arthur Anderson replicd :— .

“(a) The Railway Doard are well aware that thero is an urgent need for
more railways in Burma as well as in India, and in fixing priority of construc-
tion for various competitive schemes they consult with the Local Government:
as to which scheme is most uwrgent. The proposen railway fron Moulmeiu to
Tavoy bas not been placed by the Local Government in the first rank of
urgenoy, aud. no guarantee can be given that sufficient funds will be allotted
to complete it within the ncxt three years.

(9) The final polioy of the Government of India in the matter has not yet
been determined.”

The Hon'ble Maung Bah Too asked :—

22, “(a) Wili Governmont be plensed to staty if they have made any profit ;’,‘W.
from the control of Burma rice during the yenrs 1919 and 1920, and, if so, in 38,5rqm sbe
what way it is proposed to dispose of the same ? . Borma rles,

(%) In disposing of the profit, do Govérnment propose to consider the

olaims of Burma to a preponderant share of the sawe P’

The Hon'’ble Sir Claude Hill replied:—

. “(a) The system of control of Burma rice adopted in 1919 did not involve
gurchase of rice by or through Government, and no profits wero therefore made
c({ Government in that year, As regards 1920, the Hon'ble Member;is veferr-

to the Press Comn:.uniqué of the 24th December last, a8 copy of which was
laid on the table on the 18th February last in answer to a question by the
Hon'ble Bir Gangadhar Chitnavis.
(5) The Hon'ble Member is referred to the reply given to the Hon'hle
Mr. ‘Orum's question on the same subject on the 8th Marvh.”

The Hon'ble Maung Bah Too asked :—

3. “(a) Tsit a fact that there is no provision in the present Budget for Fads ter
Bailway extensions in Burma ? ﬂ-’:

(6) When is it intended to allot the necessary funds to start work on tho

proposed line from Moulmein to Yo?”

The Hon'ble Sir Arthur Anderson replied :—

“(a) Tho reply is in the negative. A sum of B20 lakbs has heen pro-
visionally allotted for new construction in Burma during next year.

() The Hon’hle Member is referred to the answer given to the question
II? the Hon'ble Mr. W. E. Crum in respect to the proposed Moulmein-Tavoy
. Bﬂw&y"’

e s .

MESSAGE OF APPRECIATION EF ROYAL PROCLAM-
ATION ON THE GOVERNMENT OF INDIA BILL.

The President :—* On the 30th January last this Council adopted & 11-204x.

Besolution recommending to the Governor General in Council that he should
transmit through the proper clbannel to His Majesty the King Emperor a
message of its sense of profound gratefulness for the Royal Proclamation issued
by His Majesty on tho occasion of bis baving given.his Royal assent to the
Government of India Bill. Tho message was duly communicated to His
Majesty’s Secrotary of State, who submitted it to His Majesty the King
Emperor, together with an account of the proceedings which took place in - this
Couneil on that day. I have been commanded by His Majesty to inform the
Council that he has received with deep appreciation their loyal Resolution.”



11-21 a.m,

1123 ..y,

1314 IMPORT AND EXPORT OF GOODS (AMENDMENT) Bllls;

E;%%KMAN’S BREAOH OF CONTRACY (AMENDMENT)

[ Sir Geerge Barnes; Mr. W. B Crum; Sir [1lre Marc:, 1920.]
William Fincent. ) :

IMPORT AND EXPORT Of GOODS (AMENDMENT)
BILI‘.

The Hox'ble Sir George Parnes :—“Ibeg, my Lord, to present
the Report of the Selest Committee on the Bill to extend the operation of, and
otherwise to amond, tho Import and Export of (Goods Act, 1916.”

WORKMAN'S BREACH OF CONTRACT (AMENDMENT)
BILL,

The Hon’ble Mr, W. E. Crum :—“My Lord, I beg to move the
following amendment to the Bill further toamend the Workmaun’s Breach of
Contract Act, 1859, as amended by the Select Committee :—

*That in olpuse 3, proviso {8) to new sectica £ () be omitted.’

This is a scotion which was introduced into the Bill during the meatiogs of
the Beleot Committee, and, as far as I romember being 2 member of that
Select Commitiee, it was introduced by a swall majority, - Now what I want
the Council' to understand is the effect of the amendment which has been
introduced into the Bill. The clause{o which it refers is the olause dealing
with what the Magistrate shoald do when ke is satisfied that a labourer has
committed an offence under the Act, and the effect of this proviso will be that,
if & labourer has once been convicted of an offence under the Aot on the
complaint of an employer, that employer will never be able again to mako a
contract with the labourer, because he will not be able to enforoe that contraoct.
Now, Bir, it seems to me that such a clause can be of no advantage cither to
the labourer or to the employer. A punishment is supposed to be inflicted for
the purpose of deterrkn? either the man who has'done wrong from doing
wrong again, or by way of examploe to prevent other people from doing wrong.
Fresumably, in a case like thst, if an employer thinks that an em£10y6 has
received & suffivient lesson by being punished, there is no reason why he should
not employ him agair, and it seems to me that it is really putting the labourer
to a disadvantage to prevent the employer so employing him. It is really
putting a Llack mark agaiust the labourer’s name, .because there is nobody
who knows the labourer better than the employer who has made a complaint
against him, and, if that employer is willing to employ the labourer
again, I think it is evident that he would only do 8o because he is satisfied that
it is very unlikely that the man, with the threat of a further punishment over
him such as he has just yeceived, will again commit that offence. For these
reasons, my Lord, I suggest to the Council that this-amendment which was
only put in, as I say, in the Belect Committee is very little of apparent value
either to the employer or to the employé, and may be distinetly an advantags
to both, and I therefore suggost that it should be deleted.”

118 1. The Hon'ble Sir William Vincent :—“My Lord, I should

like to expluin the attitude of the Government towards this amendment at the
carliest moment, because it is imnportant that I should let all official members
of this Oouncil know that on this ocoasion, as on other occasions in connection
with this Bill, they are at absolute liberty to speak or vote as they think fit.
If I had not taken an early opportunity of speaking, possibly some official
" members might not have been aware of their rights in this matter, The parti-
cular provision of the' Bill to which the Hon’ble Mr, Cgum takes exception,
" was introduced in the Seleot Committes, I think at the instance of the Hon'ble
Mr. Sarma—1I speak from recollection. The intention underlying the modifioa:
tion is this, that if an-émployer has made an advance to an employée once on
a contract and the;lattér-breaks that contract fraudulently, there is recason in
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punishing him for it, but if the employer likes, with his eyes apen, fo go to
the samo amployee a second timeo and make him a second advauce, ho ought
not to be able to take advantage of the peval provision of this Act again.  liis
rights under ordinary civil or crinuinal law will remain, and it is- perhaps not
quite acourate to say that the empioyer will be prevented by this proviso from
giving a second advance to s labourer or from eutering into : second con-
tract. The only point really is, if ho does so, he will not bo able to scek tho
special protection which is given to employers by this Act. The clause under
e¥amination was supported with sovie vigour in the Select Comuiittec and, on
the whole, the official members of the Governinent, at any rate the members of
the Executive Counoil, thought it was a fair proposition, and for that reason
we aocegted it as & reasonable proposition. I feel myself that therc is a good
deal to bo said for the ides when the man who deliberatoly with bis eyes open
makes & second advance to a labourer or workman who has once Jdeceived him,
that the employer should not be at liberty to ako the employee before the
criminal Comrts for the enforcement of the second contract. I do not believe
mysclf that the proviso will prove so disadvantageous to the labourer as has
been suggested by the Hon’ble Mr. Crum, and in the circumstacoes, I shall
myself vote against the amendment propused by him, but I feol that Govern-
ment should allow complete latitude tc official members to vote or speak as
they like, nor do 1 attach, if I may say so, very much importance to this
amendment. I do not think it will make a very great differenco whether if is -
passed or not,” ' .

The Hox’'ble Rao Bahadur B, N. Sarma :—“ My Lord, I think 11-28.1.x.
it is my duty t say a few words about this amendment. In the first plade,
may I be permitted to sbsérve, my Lord, that the question whether a particular -
proposition was carried by a narrow majority or by a large majority and other
matters of detail gone into by the Select Committee, might perhaps not be
brought into the arena of discussion in the general Council hore. That, I
believe, was the procedure followed on previous occasions. DBut as a
departure has been made, I bave to ssy a word in defence of my position.

“Waell, I was lucky in the beginning oo this as well as on several othcr
amendments in securing the sympathy and support of, perbaps, a larFe majority,
but the interests of the planters advocated strongly on the Ocuncil led several
Hon'ble Members to change thoir views. Now on this question I think it is
not to-the interests of the labourer. I do not think we would be serving him by .
deleting the clause added by the Select Committee. The Hon’ble Mr. Orum
geems to be labouring under some misapprebension with regard to the ineligi-
- bility of an employee for employment ngain by the samu)lantcr or employer.

What we say is that if the employer chooses to give an advance to au employes
-who has misbehaved once, then the only remedy that ought to bo open to him
should be in a civil Court. Having with his eyes open entered into a contract
and given the advance, he should not be able to invoke the penal provisions of
this Act a second time. My Lord, the question as to whether advances being
iven to labourors is sconomically sourd was discussed to a certain extent on &
former ocoasion, I cannot help thinking that the general cousensus of opinion
‘is against encouraging the giving of advances. There may be excaptional
ocircumstances, but we have made provision for such exceptional circumstances
in the Bill as it stands amended. It was said that the planters and others
would have to get employees from long distances and thorefore make advances,
Well we. have made provision for that. It is only the coolic who comes
from a long distance, has worked out his contract and the -advance haviag
been paid off who re-engages himself to whom the added provisp applies.
Thero is no necessity for an employer giving any advance again to the “coolie
who bas already come from a long distance. The employer should enter
into an ordinary contract and engage the man on the ctrrent wages,” and the
coolie would not be hurt, he would be a free man the moment he worked out .
the contract on the plantation, haviug recoived an advance and having come '
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from a long distance. I think, therefore, that ths Bill asamended would provide
all that is necessary for absolute freedom hetween the ‘employer and the em-
ployec once the original sontract is worked off.  There would be freedom of
netion for both parties, and:only the ordinary remodies open to any employer or
employee would be open to thom. I do not thiuk the penal laws should he
invoked a sccond time.*’ - :

The Hon'ble Mr, Kamini Kumar Chanda:—“My Lord, I
confess T fuel some difficulty about this mafter. 8o far as the particular line of
argument of my Hon'ble friend Mr. Orum is ooncerned, I do not think . I have
much to find fault with. But my diffioulty lies here. 1t may be that my
interpretation is wrong, but I should like to know whether this proviso, as
drafted by the Belect Committec, does uot include a case of a second complaint
on the same contract. That is to say an employer complains agaiust a labourer
that he bas committed a breaoch of a particular ocontract and he is convicted,
be is sent to jail. Isitopen to the same cmployer to have a second complaint
in re%ard to the same contract? As I think, my Lord, that this proviso, if it
is allowed to stund, will prevent any possibility of that, on that ground
I wish ta support this proviso, antt I shall place before the Council a
reported case to show that there have boen cases where an ewmployer has
obtained more than one conviction in regard to the same contraci. This practice
was heooming common in the district with which I am familiar, Oachar,
and in 1893 a case was tontested. A coolie woman of the name of Tezia
Dosadh was prosccated by a European planter, Mr. Griffiths, for a breach
of contract and was sent to jail. After she came out of jail Mr. Griffiths again
sent for her and she again refused to go to work, and then Mr. Grifliths again
obtained & warrant against her on the same contract. When the case was
tried, the Deputy Magistrate who tried it was one of the most consoientious
Magistrates we {ave, ever had. He discharged the woman and disnissed the
case. But Mr. Griffiths was not satisfied and moved the Deputy Commissioner
against the order of disoharge, and the Deputy Commissioner set aside the
order of discharge and dircoted a further inquiry. On this occasion
Mr. Griffiths engaged two senior pleaders of the bar to support his case. It was
a small point of law. I hap cnetli) to be in Court at the time, and at the request
of the Magistrate I appeared as amicus curie, and the case wasargued and the
Deputy Magistrate dismissed the case and acquitted the woman. .But
Mr. Griffiths was not satisfled ; he moved the Indian Tea Assoctation, and at
their instance an appeal was filed against aoquittal in the Caloutta High
Oourt, arid a well-known counsel Mr. Hendorson wascugaged to argue the case.
The High Court devided that the Magistrate was right and that there should
not be a second conviction on the same contract. This caso is reported in
Indian Iaw Reporis, 21 Caloutta 162. I referred to it because there is a

possibility of cases like this coming up if you remove this proviso . . ., ,
. ¢

. The President :—* Will you get on to the proviso now, Mr. Chanda ?
Al this is a little far off the point at issue.”

Thc Hon'ble Mr. Kamini Kumar Chanda :—* The argument
is in point in this way, My Jord. If this proviso is removed it is possible
to construc-that this ruling of the Caloutta High Court is not law, Therefore,
it would be possible to have a second conviotion. That was the point, my
Lord. If that interpretation which I now suggest is not possible without
this proviso, well, I need not press it, but my difficulty is this that you cannot
say that it will not be contended that if it is proved that the complainant has
on any previous occasion obfainedan order under this scction against any
labourer there will-be no second prosecution on the same ocontract. That is
my difficulty. -If it appears that my interpretation is impossible, then I do
notpreuit,v{ntfmy..di culty is that if'you remove this. proviso, cases like
this may erop ‘up, and therefore I oppose this amendment,”
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The Bon'ble Mr. B. C. Allen:—" My Tord, I think that I can give 1187 4.
the Hon'ble Mr, Ohanda & guarantes that nd Magiswrate in Assam would ever
twice convict a coolic on the same complaint. Mr, Chanda can rest quite
assured on that point. Turning now to the motion before the Council I should
like to explaia to the Hon’ble Mr. Baria precisely how the clause which he de-
sires to have inserted in the Biil wiil work, Iet us take the case of a coolie
who has broken his agresment wilfully and without lawful and reasonable excuse,
and has been ordered by the Magistrate to return tothe garden. He obeys the
order and goes back. It is said in the Statement of Objects and Reasons that
an_employer who deliberately engages o dishonest employes against whom
hehas previously taken prooceding:, dvesso with his eyes open. I do
not, however, suppose that we are to understand that to mean that when
tho coolie is ordered to return to the garden the Manager is to decline
to take him. We can assume therefore that we have got our coolie
back again on the garden. At the end of the agreemeni iwo things may
happen : the coolic may either decide that he wishes to leave the garden, or he
may decide that he wishes to remain. Lf ho wishes to leave the garden, the
olausc on which Mr. Sarma lays s0 much stress will do no haria at all, but
neither will it be productive of any good. My experience of garden coolies,
however, leads mo to the conclusion that in the great majority of cases they
will prefer to romain, When they broak their agrcements, thoy generally do
80 becauss they have been enticed away or because they have loft the garden
in a fit of pique, and once they have returned to their old surroundings
they generally settle down again quite bappily. I am sure that in the
majority of cases the coolie will settledown on the garden to which he
* has returned and at the cnd of the agrecment he will como up and ask for a
new advance and a new agreemont. But if this clause is passed into law the
Manager will have to refuse to give a new advance for he will have no
security. The Hon'ble Mr. Sarma says that he will have the cccurity of the
ordinary law, but when you are dealing with a tea garden coolie that seourity
amounts to nothing at aﬁ. He has no property against which you can procecd,
not at any rate in a oivil court. The coolie, therefore, must be refused an
advanoe and again he will bave the option of doing one of two things..
He can cither leave the garden which, ez hypothesi he does not wish to do, or,
if he remains, he must remain on there working as a freo coolie and without an
advance, Now, tho person who would -suffer most from that is the coolie
himsolf. -The advance is more in the nature of a bonus than an advance as
ordinarily understood. There is & fixed standard rate of wige on tea gardens,
and when a ocoolie gives an agreement and undertakes to work for a fixed
term, say & year ceriain, he is given a lump sum down; that amount is never
recovered from him and no interest is charged upon it. What it amounts to
is that a coolie who agrees to work for a year certain is paid & rupec a month
more than a coolie who works under the ordinary master and servant contraot
and is free to leave whenever he pleases. If, therefore, the coolie remains on
the garden without taking an advance, it merely means that he is sta{in there
and working for less pay than he would be eutitled to receive. If the law
allowed him to enter into a new agreement and receive another advance, I
submit, my Lord, that the effeot of this clause would simply be to penalise the
coolie ; it will either drive bim away from tho garden against his will, or it will
entail his staying on there and working at a Jower rate of wages than he would
otherwise have received.

“For these reasons, I hope that the Council will support the samendment
of the Hon'ble Mr, Orum.”

The Hon'ble Mr, C. A, Kinocaid :—* My Lord, I was not on the 1141 4w
Committeos of the Bill nor did I intend to take part in this debate. But,
- gnce the Hon'ble the Home Member has given official and nominated
- members the right to speak and vote as they please, I will detain the Council
. for & couplo of minutes while I put before it the views of the Court from
whioh I have just come, I must preface my remarks by saying thatin the
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Bombay Presidency, owing to the rulings of the High Court tho present Act
is more or less of a dead letter. Nevartheless, tho Judicial Commissioner’s court
in Siond, after considering this particular suggestion when it was made, before -
matters hud ot as far as the Scloct Committee, was of opinion that the
proviso should not be introduced. As the Hon’ble Mr. Crum hus said, the
real elfnot of this proviso is to make a coolie who bus been once imprisoned
unemployable. The Hon'ble the 1lowwe Member has said, if your employer is
such a fool us to employ a man who hasoace been convicted he does so with
his eves open, and has only himself to thank il Le is cheated again. But
with all deference to the- Hon'ble the Ho.e Member, that is not the point.
The point is that the employer will not be such a fool and, as the Hon'ble
Mr. Orum has said, that coolie will not he employed again,

“Then, my Lord, looking at it from the Judge's point of view, I would
put it this way. To punish a man for the first offence and not to punish him
afterwards is a reversal of the ordinary criminal law. Now, under the
Criminal Prooedure Code, the Court is empowered to biod & man or woman
down for his or her first offence and to call himn or her up for judgment in
the event of recidivism, Uunder this proviso you are expected to punish a
man for his first offence and to let him off for every offence which hc commits
afterwards. For theae reasons, my Lord, 1 support the amendment.”

The Hon’ble Sir George Lowndes :—* My Lord, [ think there
are one or two other things that ought to be said in answer to these arguments.
I regard to the speech of the Hou'ble Mr. Chanda I am inolined to say
‘ Heaven defend us from our frionds!’ The object of this proviso was not
to prevent a secoud prosecution for the same offence, which, I think, there is
really no reason to anticipate. I understand that the Caloutta High OCourt,
80 far 8s I could gather {rom the Ylon'ble Mr. Chanda’s speech, very properly
turned down that suggestion at once. It is not, thercfore, to mect the danger
that the Hon'ble Mr. Chanda énticipates that this proviso has beén suggested.

“ With regard to the point made by my Hon'ble friend Mr. Allen, I
doubt if that is an argument of great cogenoy. I always understood that the
coolie in Assam has a very definite value and, when you have got him
there, you want his Jabour and thereis no chance of his heing unemployed.
If you have to pay the ordinary coolie one rupec 2 month more because he
promises to stay for a year you will have to pay this man one rupee more, and
you will do that presumably because it is worth your while to pay & coolie
whom you bave got already on your estute rather than hive to bring another
coolie from outside Assam to take bis place, and this at a great cost, as we
have been told on several occasions. Therefore, really it would be to the
employer’s interest to emnploy the coolic again, possibly giving him the extra
rupee without the opportunity of recovering it under this particular Act.

“ As regardsthe Hon'ble Mr. Sarma’s suggestion, I do not think it is
quite correot {o say that the eniployer will only bave his civil remedy ; he will
have the ordinary crimiual remediés if he has been cheated by his employee,

“It also appears to me, with great deference to those who have taken' the
opposite view, that these extra paymeats to coolies on the understanding that
they will stay for certain periods are hardly in the nature of the advances that
we have been dealing with under this Act. I always understood that the kind

. of advance which it is nccessary to give special power to recover under this Act

was an advance to a man whom the employer had brought to the estate, and
to whom he had given a sum of money to provide for the maintenanco of his
family during his absence. That is the typioal case and not the case of a
coolie to whom an eaployer has paid a sﬁghtly higher remuneration on the
ground that he had promised to stay for a fixed period.”

The Hon’ble Mr. W. E, Crum :—“ My Lord, I am glad that the
Hon'ble Bir George Lowndes bas put the Hon'hle Mr. Chandaright aver the
intention of this clause as regards a sscond complaint under the same contract,
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I certainly understood that, when the amendment was put in, it was meant to
refer purely to a fresh contract, .

“ As rezards what the Hon'ble Mr, Sarma said about my misapprehension
of the position, T do not think I agres with bim. He says that the er.ployer is
not debarred from making a contract, but that he is debarrel from making

_ou advance to the employee. But, as a matter of fact, the two arc the same
thiug ; they are synonymous, because as I think the Hon'ble Mr, Allen has
clearly pointed cut, there is no possible chauce of a coolio waking a fresh con-
tract without taking & further advance. Agaiu, I do not think it is really a faet,
as the Hon'ble Mr. S8arma pointed ont, that this clause would only apply to a
coolie who had remained in Assam.and was ready to take up a fresh gontract
in Assam. Ii is quite conceivable that lic might have gone back to the country
whence he came, and that this olause might apply again if you were making
an entirely fresh contract with him. -

“ As regards what the Hon'ble Sir George Lowndes said, ] am notin a
'gositiOn to argue this from a legal point of view, but L would pui it to mem-

ers that this Bill is not simply a Bill which is for the benefit of the employer;
it does confer very distinct benofits on the coolics as well, and it is oertain that
the coolics will not get these advaunces anless the employors are protected under
the Act.
% Well, my Lord, I bave got uothing niore to say on the subjeot and, for
the reasons which I have put forward and which have beon very ably seoonded
by the Hon'ble Mr. Alleu, I suggest again that this olause should be deleted.”

"The amendment was put and declaved oarried.

The Hon'ble Sir William Vincent :— My Lord, Task fora

division.” ‘ :
The Council divided as follows :—
Ayes— 20. Noes—36.
Hon'ble Sir Gangadhar Chitnavis. His Exoellenoy the Commander-in-Chief.
. Mr. W E. Cium. Hon'ble Sit Claude Hill,
.»  Mr. H. Sharp, »  8ir George Lowndes.
", Mr H. McPhergon. »  Sir Georgs Barnes.
', Mr A H. Ley. »  Sir William Vincent.
» Mr R. A, Mant. »  Mr. Shafi.
1 Major-General Sir Alfred Bingley. w  Me. W, M. Hailey.
- » Mr.C A Barron. »  Sir Arthur Anderson,
» Mr N. K. Marjoribanks. _» Pundit M. M, Malaviya,
» Mt N.F. Paton. ", MrE Burdon.
»  Khao Shabib 8bab Nawar Bhutto. »  Sir Sydney Crookshank,
» Mr. C. A, Kincaid, ' »  Mr, H. Mozorieff Swith,
» Mr P.J, G. Pipon. »  Mr. A P. Muddimax,
.  Bardar Sundar Bingh. »  Mr. 8. Bastri,
s Mr H. A, Casson, » Mr R. Ayyangar.
. » A E. Nelson. » Mr B, N. S8arma.
.y . Mr B.C. Allen. w  Mir Asad Ali, Kban Bahadur.
» Mr. K. K, Chanda, »  Mr V.J. Patel.
» - Mr. G. F. 8. Christie. w  8ir Fagulbhoy Currimbhoy.
4 - Maung Bah Too, » Mr K C. De,
»  Mdheraja 8ir M, C, Nandi.
» Nawab Ali Ch:thuri, Kban
Bahadaur, :
»  Chaudbri Mobamed Ismail Khan.
»  Sir Umar Hayat Khan,
» R.B.K.V.Reddi.

] » Mr G, 8. Khaparde.
. The amendment was therefore negatived,
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The Hon'ble Sir William Vincent:—*“My Lord, I now 1.ove
that the Bill farther to amend the Workman’s Breach of Contract Act, 1869,
as amended, be passed. [t would have been open, of course, to any Hon'ble
Member,jif the last amendment had been carried, to ask that the motion to
pass the Bill should not be made to-day; lLut that contingenoy has
fortunately not ariseu, though I must say that in so far as the Government is
represented by the member 1n charge, we socured & viotory by the narrowost
ma:gin, partioularly having vegard to the fact that members of the Exeoutive
Council do 25 a practice always voto with the Government. Tho amendment was
not, howover, of very great importance ; we have now discussed in this Couneil
the Bill at very great length, and it ounly rewains for me to assure members
of this Council onoe again that the Bill is intended to relax the severity of the
present law in so far as the labourer or workman is concerned, and that this has
becn our aim throughout our deliberations, both in this Council and before the
Bill came before the Council. Throughout our examination of the question indeed
we recognised that the refontion of this Bill on the 8tatute-book is probably a
matter of time. I am aware that many members, at least some members, would
like to have introduced further amendments. 1t is open always to any membor
to do so by a separate Bill, but I hope that they wilfnot deny support to the
&?sent measure on that ground. I shall be prepared, however, to address Local

vernments pointing out that the policy of the Government of India is to
administer this Act with the greatest leniency possible, I hope in these
ciroumstances that my motion that the Bill be passed will receive the support
of members of this Council.”

The motion was put and agreed to.

LEPERS (AMENDMENT) BILL,

The Hon’ble Sir William Vincent.—* My Lord, I beg to move
for leave to introduce & Bill further to amend the Lepers Aot, 1808,

“In addressing this Couneil on this motion ut present I do not think I need
advert to more than three important olauses of the Bill. If Hon'ble members
will take the trouble to study the Statemcnt of Objects and Reasons which
is annexed to the Bill, they will really see what the intention of the ot
legislation is. Under the law as it stands restrictions may be im npon
the liberty of pauper lepers and further, lepers may be prohibited from follow-
ing certain trades and exercising certain callings. They are referred to in
seotion O of the Lepers Act and include the preparation of articles of food,
driving in public carriages and exercising any trade or calling which is s)eoifi-
cally rohigited. These provisions are, of course, enacted for the public benefit
.and for the prevention and spread of this really terrible disease. It
bas been found, however, that owing to the definition of the term lepers in the
Act the present law is inadequate. If Hon'ble Members will refer for one
moment to the definition of leper in section 2, they will see that it is there ,
described that ‘leper’ means any person suffering froin any variety of leprosy
in whom the process of ulceration has commenced, Medical investigation has
i:roved that leprosy is not only contagious when the patient is in the condition

have described, but even when these signs of disease are not apparent, and it
is therefore proposed, iu the publio interest, to impose the same restrictions
which the law now lays down on the pauper lepers and others in respeot of
lepers in whom this process of ulceration is not apparent although the disease
is existent. and thers is the same danger of contagion. In thess circumstanoces,
we pro%oi;le to amend the definition of the term ‘leper ' in the manner explained
in the Bill.

“The next ;'amenci_mcnt is that of sotion 8, whioh provides for leper
asylums being es{ablished in places whore Local- Governments are satisfied that
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adsqualo arrangements for the accommodatisn and medical {reatment of the

16pers have been made. That is a small chauge, but I think one for the good.

“The Oouncil may be interested to Lear that our latest information on
the subject of the treatment of this disease, to which Surgeon-General . Edwards
referred the other day, is very satisfactory in many cases. A new {reatment
over whic'- §ir Leonard Rodgers spent much labeur ssoms-to have bad rost
beneficial results, but it woald be too early for us to wake any definite state-
ment as to the completely successful nature of this treatment. Imay say, how-
evor, the results so far at any rate are very encouraging.

“The only other amendment to which 1 draw attention is the amendment.
of section 12, ~ At prosent when a leper is liable to arrest under the Act, agy
police officer will arrest him It has been found in some proviuces that polico
officors have, what may appear to Members of (Iiis Oouncil, & somewhat natural’
repuguance to this work and are reiuotant to execute this extremely unpleasant
duiy. We propose, therefore, to allow Local Governinents to authorise specially
qualifird persons to assist the Policc in effecting these arrosts.

*The motion before the Council at preser ! is only for leave to introduce
and publish the Bill in tho Gazette of India and in the local official Gazettes.
Both liocal Governments aund chavitable organisations have, I may eay, taken
the grealest pains to do all that is possible to ameliorate the condition of these
lepers aud to provide for .their accommodation and treatment; and wo have
been particularly asked by one of these organisations, with which, I think, some
Members of this Council are familiar, to effect these amendments in the law to
enable them to carry on their bcucficent and charitable work with greater
suceess.

“ With these words, my Lord, I commend this motion to the Council.”

The Hon'ble Mr. Nigel F. Paton :—“ My Lord, I very heartily
weloomo the introduction of this Bill. I have had a good deal to do with
lspers, having for the last twenty-five years or more been inlimately associated-
with the managemont of the Acworth Loper Asylum in-Bombay and I oan
with truth assure the Council that there is a very real need for this Bill, and I
think I can also assure the Council that the general population of the couvtry
stand in far greater danger of infeotion from-leprosy than is generally under-
stood. ’

% In my humhle opinion I do uot think the Bill goes as far as ii should,
but I am well aware that to endeavour to oxtend its scope would present
very considerable and far-reacling difficulties. So fur as the Bill goes,
however, I trust, my Lord, that it will be passed into law at tho earliest
possible moment.”

12-0 ¢ u,

The Hon'ble Pandit Madan Mohan Malaviya:—“Myizsrx.

Lord, I heartily support the motion moved by the Hon’ble the Home Mewmber
and I congratulate the Government upon having decided to introduce this
Bill. I hope that on tho passing of this Bill we shall hear before long that
‘many more Ieper Asylums bave been provided to ameliorate the- conditlon of
those poor sufferers of this foul discaso and that organisations for administering
relief to those sufferers have iucreased.”

The motion was put and agreed to.

. The Hon'ble 8ir William Vinoent:—" I beg to introduce the
.Bill, and to move that the Bill, together with the Statement of Objects and
Reasons relating thereto, be published in the Gazette of India in English, and
.in the local official Gazettes in English and in such other languages as tho
Local Governments think fif 7’ ‘

The motion was put and agreed to.
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JAGANNATH COLLEGE BILL.

The Hon'ble Mr. Shafi :--“ My Lord, I bave the honour to move for
leave to introduce a Bill to trausfer the Jagannath College at Dacea from
Trustees tc the Governor of Bengal in Couneil. .

“Hon’ble Members are no doubt aware that theie exists in the town
of Dacca a first grade ocollegiate ingtitution of which my Houw'ble Friend Bai
Jalit Moban Chatterjee Babadur is Principal. This collego owes its existence
to the public_spirited generosity of the late Kishori Lal Rai Chaudbri, a
Zemindar of Dacca who founded this institution in the year 1884 and, in order
:)ulperpetuate the memory of his father, gave it tho name of Jagaunath

oliege.

“ Later on, in the year 1907, the Board of Tiustees of the iostitution for-
wulated & scheme of expausion, and in connection with that scheme the I.ocal
Government of Bast Bengal and Assam made a large building grant to the
iostitution and also a perwanent recurring grant of Is. 1,000 per mensem
towards its maintenance, :

“My Lord, this oollegtis at present affiliated to the Calcutta University,
but under the new condition of affairs which is about to come into existence in
consequence of the establishment of the proposcd University at Dacca, a
mateuial change in the stato of affairs will be brought about. Under olause 48
of tho Dacoa” University Bill, Hon'ble Members are aware, no educational
institution can continuve its existence within a radivs of five miles from
the Senate Hall of the new University and also continue to be associated
~ith any oulside University. But in order not to hurry the Trustees,
lon’ble Members will have noticed, we introduced 8 proviso to this clausc
giving them threc years within which to make up their minds and during
this period of three years the Jagannath College was to continue its asso-
ciation with the Caloutta University. Soon after the publication of the Bill,
the Trustees of this college protesicd by telegram against its non-inclusion
as one of. the original Halls of the university, and when we were at Dacca
during the Christmas week, two of the leading trustees accompanied by Rai
Lalit- Mohan Chatterjee Babadur had a consultation with the Bearetary in
this department, as the result of which certain arrangements were entered into.
Following upon thoss arrangements, a deed has already been executed between
the Government of Bengal and the trustees putling an end to the trust
under which this institution has been hitherto administered. And now the
present Bill is introduced in this Council in order to enable the Jugannath
College to enter the proposed university as one of the original Halls of that
University, The arrangements arrived at may be summed up in a very fow
words. The third and fourth year classes of this college will be transferred
from the existirg inslitution to tho University, and will constitute what is to
be called the Jagannath Hall of the Dacca University. T'he first and second
year classes will remain iu their present habitation in the city of Dacca and
will oconstifute an Intermediate College conneoted with the Dacoa Univ - sity
and will form one of its principal feeders. In consequence of this arrauge-
ment, it must be obvious to Hon’ble Members that certain changes with
reference to the management of the property now attached fo the Jagaunath
College and the grant which is received by it from Government will have
to be undertaken. It'may be that part of the college library, & portion of
the assets in its hands, and a portion also of the permanent recurring grant
which is at present made by Government to it will have to be transferred to
the University. Be that as it may, whatever the nature of those arrangemonts
which may hereafter be entered into between the Local Government and the
trustees—I cannot at this stage bind the Tocal Government in any way in
connection with those arrangements—it is essential that a legislative onactment
should be passed authorising the changes which are contemplated and in oonse-
quence the present Bill is presented to this Gouncil. The prinoipal provision
in- this Bill is. embodied in olause 2, and thereby the properties at present
attached to the Jagannath College are trensferred to the Local Government,
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and, under sub-olause (2) of this olause,all debts anc liabilities of the
Jagaonath Collego shall, frum the commencement of this Act, he trans-
.. forred to the Local Governraent, which shall thereafter discharge and satisfy

all such debts and linbilities out of the aforesaid properties, This is the main -

provision of the Bill designed to carry out the intentions both of the Trustees

‘and of the Local Government and of the Government of Iudia a8 well, and
IhhaBo ro_ doubt that the motion will 1neet -with the unanimous approval of
this Counoil.” :

The motion was put and agreed to.’

_ The Hon'ble Mr. Shafi :—-—“'My Lord, I beg to introduce tho
Bill, and to move that the Bill, together with the Statement of Ohjects and
Reasons relating thereto, be published in the Gazette of India i English.”

. The Hon’ble Mr. L, M. Chatterjee :—“ My Lord, if I may
speak a word in connection with the first part of the motion. bronght forward
by the Hon'ble Member for Eduecation

The Presidont :— It has already been adopted by the Council. If
Hon'ble Menibers would ‘only rise in their-seats, I could see them, but I

cannct be certain that they wish to speal. I can onlyseo them when they .

rise in their seats.’’
The motion was put and agreed to.

GOLD IMPORT (AMENDMENT) BILL.

The Hon'ble Mr. W. M. Hailey :—“ My Lord, I beg leave to in-
troduce o Bill to amend the Gold Import Act, 1917. I do not propose to detain
the Oouncil for more than a very few minutes over this Bill. In the'first place,
the merits of continuing temporarily the present control over the import

" of gold were the subject of a debate in this Council on February 24th on a
Resolution moved by my Hon'ble friend Mr. Sarma, when I tried to show
why- it was necessary to maintain control so long as the internal prise is above
the uew gold value of the rupee, namely, 10 rugeas to the sovereign, which is
equivalent to about Rs 15-14-0 per tola of fine gold. The- present price ia
about Es. 18 per tola. I should, by the way, like to emphasise the fact that
this. temporary restriotion is distinotly in accordance with, and not, as has
heen supposed in some .quarters, contrary fo, the recommendations of the

" Qurrency Committee. The Qurrency Committes recommended as follows:—

¥ We aceordingly recommend that the Gold Import Aot should be repealed as scon as the
cgm in the statutory ratio of tho rupee to the soverzign to which wo refer below has been

’ ‘)

“That change in the statutory ratio has not, of courss, yet been _offected.
But I have another reason, and that is, that when we decided to introduce this
Bill, it-was thought that the present Gold Import- Aot would probably expire
before the next Bession of the Oouncil. Up to the present, however, no official
notification has been made of the date fixed for the termination of the war, and,
that being so, it is likely that the present Act, the duration of which is up to
six ponths after the date fixel for the termination of the war, will continue
in force until the Simla Session. In view of this, I propose merely to introduce
the Bill, but to take no farther steps in the matter during the present Session.
By the time that the Council meets at Bimla the- position will probably be
very much olearer. It may be that it will then be unnecessary to continue any
legislation of this sort -at all. ‘Should, however, we deoide that it is so
necessary, then we shall, of course, have to justify the course to the Council,
in the light of such circumstances as. may then exist,”.

The motion was, put and agreed to,

19:17 2.
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~ The Hon'ble Mr. W. M. Hailey :—" My Lord, I now heg to
introduce the Bill, and to move that the Bill, together with the Statcment of
Objects and Reasons relating thereto, be published in the Gazette of India in
English. "'

The motion was put and agrecd to.

INDIAN SECURITIES BILL.

‘The Hon’ble Mr. W, M. Bailey :-—“ My Lord, T heg to move that
the Report of the Select Committee on the Bill to consolidate and amend the
law relating to Government securities be taken into consideration.

“ As I said in moving that thix Bill should be referred to a Select Com-
niiltee, it is very largely technical ; it has met with no publie eriticism; and it is
fortunately not controversial. 1t has tren considered iu grear detail and with
great thoroughness by the Select Comuuittee (to whese sedulous care 1 venture
to pay a tribute) ; and, though improvements have been effected in detail, no
change of principle hias been made which I feel it necessary to .bring to the
notice of this Council. 1 believe that the Bill will, if acceptod by this Council,
Frove of great value by rendering 1t easier to deal with our public securitics,
)y olearing -up outstanding difficulties about title, and by vreating generally
conditions likely to encourage invostment in our loans, I beg, my Lord, 1o
move that the report of the Belect Committee be now taken iuto consideration.’

The motion was put and agreed to.

The Hon’ble Mr. W. M. Hailey :—“ My Lord, I beg to move that
the Bill, as amended, be now passed.”

The motion was put and agreed to.

PRESIDENCY-TOWNS INSOLVENCY (AMENDMENT)
BILL.

The Hon'ble Sir George Lowndes :—“ My Lord, I beg to move
that the Bill further to amend the Presidency-towns Insolvency Act, 1909, he
taken into consideration. When I introduced the Bill I pointed out that it
was merely supplementary to the Provincial Insolvency Bill which was passed
in this Council. Wehave roceived no comments or criticisms upon it, and it is
not necessary for me to say anything further to the Council on the subject.
1 move that the Bill ho taken into consideration.”

The motion was puf and agreed to.

. ’i‘he Hon'’ble Sir George Lowndes :—* My Lord, I beg to move
that the Bill be passed.”

The motion was put and agreed to.

-

INDIAN INCOME-TAX (AMENDMENT) BILL.

‘The Hon’ble Mr. W, M. Hailey :—“ My Lord, I begtomove that
the Bill farther to amend the Indian Income-tax Act, 1918, be referred to a
Select Commilteo consisting of the Hon'ble Bir George Lowndes, the Hon'ble 8ir
Fazulbhoy Ourrimbhoy, the Hon'ble Mr. Bita Nath Ray, the Hon'ble
Mr. Monorieff Smith, the Hon'ble Mr. Paton, tbe Hon'ble Mr. Crum, the
Hon’ble Mr. Oook, the Hon’ble Mr. Marjoribanks and myself, with instructions
o report on or before the 20th March, 1920, '
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“In proposing that this Bill shall be considored by a Seleot Cowmmittee,
Ido ot wis{: to repeat the general remarks which I made in introducing it
ro the Council. There is no outstanding ohange of principle, und the details are
such a8 may somewhat more suitaﬁly be perhaps - considered in Select
Committee than in the oourse of a gencral discussion in Counoil, T-only
desire here to refer to some crilicisins, or porhaps I should say interpellations,
which have heen addressed to us on the subject. The %rst_ refers to au
agprehension that our referencs to agrioultural income in (x) of sub-clause (2)
of clause 3 portends a change in the treatment of incomes of companies engaged
in agricultural operations. -'Chat is not the intention. 'The chauge is being
made simply to make it clear that agricultural income shall not be taken into

“acoount for any purpose at all, inoluding the determination of the rate ol tfax
to be paid. In other words to carry out fully the decision of this Qouncil (n
the Resolution of the Hon'blc Rai Sita Nath Ray Bahadur. The deflnition of
‘agricultural income’ in seotion 2 of the Act will of coursc remain unaltered.
We have, secondly, been addressed on the subject of the definition of ‘registered
firms, 'The definitiou is of imporiance, as I shall subsequently explsin
to-day in connection with the assessment of the revised super-tax. Our main
objeot in drawing a distinotion between registered and unregistered firms is to
afford -the Colleotor clear evidence as to the sharea o which income or. profils
ap divided. We have been told that the nécessity for registering instruments
of -partoership may form an obstacle in the case of firus oporating in this
country whose head offices are situated abrond. We propose to leave this
guestion for discussion in the Seleot Committec. ‘

“T bog, my Lord, to move that the Bill be referred for the consideration of
the Beleot Committes named by me.”

The motion was put and agreed to.

SUPER-TAX BILL.

. 'The Hon’ble Mr. W. M. Hailey :—" My Lord, I beg to move 1.2
that. the Jaw relating to super-tax be rcferred to a Select Committee consisting .

of thé Hon'ble Bir George Lowndes, the Hon'ble Bir Fazulbhoy Currimbhoy,
the Hon'ble Mr. Bita Nath Ray, the Hon’ble Mr. Monorieff 8mith, the Hon’ble
Mr. Paton, ‘the Hon’ble Mr. Crum, the Hon'ble Mr. Cook, the Hou’ble
My, Marjoribanks and myself, with instruotions to report on “or before the
20th of March 1920,

“In iptroducing this Biil, I offered a few general remarks on its purport,

and. I now propose shortly to supplemeut these. The main purport of the Bill -

is, aa' the Council are already eware, to substitute a super-tax at a flat rate of
one anna on the income of companies for the present rate of from one to three
anfas on the undivided profits. We have leen reproaohed with departing
from the true principle of the super-tax, whioh is taxation of the individual ; but
I am. not sure that the Council will demand any justification of our action in
proposing  the present taxation. The old tax was adiaittedly undesirable, and
we were under an obligation fo amend it, but we cawnot afford-to forego
the revenuc which companies brought vs under the super-tax head. It is not
a question of economic propriety ; and I do not ‘therefore here enter into the
discussions which have engaged the energies of economio writers, on the sub-
jeot of corporation taxation ; it is a question mainly of convenience. I do not

- believe 'that the inoidenoe of the tax is such that it will exther form a burden
to existinig, pr bamper tho creatiun of new, industries. At the worst, I expect
to see only some slight re-adjustment in the capital value of shares.

© “ It will be noted that while taxing companies on the new basis, we at the
.-samie- time retain tho existing super-tax on individuals, unregivtered firms
and on Hindu undivided -families. 'We continue to treat the unregistered
firm as an individual for super-tax purposes, because we have no means of
ncourately gauging the shares of its component members. It is for the

PN,
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same reason that we continue (o treal tho Hindu joint family as an individual.,
The Council will remember the long discussiors which took place on this subjeot
in conpection with, the Hon'lle %h Sarma’s amendment on the Income-
tax Aot of 1918. We did our Lest to meet the case as then presented to us;
we considered with great care the various suggestions for treating the miembers
of these families on av individual basis, We took into consultation several
Hindu gentlemen skilled in the law; and we came reluctantly to the conclu-
ston that there was no practicable or workable method of doicg so. Tudeed,
we doubled whetber a strictly legad interpretation of the law regulating such
families would allow us to do so. We have gone further, and have not
reproduced in the present bill the provision of the existing Act, which allows
of the deduction from the iucome of a Hindu joint family of any sum expended
for the maintenance of any member of 8 family or finally allutted to him.
We are advised that such deductions arc liable to abuse; that it is possible
to write off as expeuscs large sums which cannot properly besocalled.

“ Now as to registered firras; we have decided, since they do not stand
in the sawme position in 1egard to corporate effort and proteolion against liabili-
ties as companies, to Lreat their component sharcholders as individuals. Bomes
doubts have been expressed as to the mcaning of the words registered and
unregistered, The definition” wili be found in the amended Income-
tax Bill which I bave introduced to-day, and as I have said in introducing
that Bill, if the definition presonts difticulties, we hope that the matter will
be cousidered; aud the difficulties removed, by the deliborations of the Bolect
Oommittee. '

“ 80 much for the main effec* of the Bill ; a secoud point al which we aim
is the simplification of procedure by basing the Super-tax Act on the new
Income-tax Act instead of the obsolete Act of 1886 The simplification in
working will be great, since the assessment will cow be on exactly the same
basis as the ordinary income-tax. The point is not without importance in
connection with ao enquiry which has been addressed to us as to the definition
of the term ‘Income ’ for the purpose of the now super-tax in regard to com-

anies, partioularly insurance companies. The assessment will be on the same

aais as now in force for the income-tax ; the word is not defined in the Act,
but I shall be glad to lay before the Sclect Committee the current instructioas
in regard to the method of assessment. Here I merely wish to emphasise that
there will be no change of method.

“There is one final point, but an important one. The new form of tax-
ation involves in some cases a payment of both kinds of super-tax ; that i« to say,
an individual whose dividends have already paid the flat 1ate of one anna in
the rupee, will, if his income exceeds Bs. 50,000, be called upon to pay super-
-{ax also as an individual. The Council will not, T think, consider this to be an
undue hardship. The double payment will affect only those whose income,
including income from dividends, are over Rs. 50,000, and will affect them
only to the extent that such super-taxable income is derived from dividends.
In the most exireme case, and I take an extreine caso g0 as to show the matter
in its worst light, one of our millionaire friends would pay three annas in the
rupee on 80 muoh of his income ae exceeds two lakhs a year, while so -much
of his income as is derived from the dividends of companies whose total income
is over half a lakh will bave paid at source one auna in the rupee.

“1 now beg to move that the Super-tax Bill be referred to the Belect Coin-

mittee named by me.”

The Hon'ble Rao Bahadur B. N. Sarma.—“My Lord, I
had hoped that the Government would bave been in a position to consolidate

- the Income-tax Actand the SBuper-tax Act so as to bring the tax-payers under one

cnactment and free the income-tax payer and the super-tax payer from many
of the difficulties to which they are exposed under the present laws. I suppose
pressure of work in the Council might have prevented the Government from
undertaking that task. I hope, however, that will soon be undertaken.
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* o the regret of Hindu joint fowilies we find that the Hon'blo the
Finance Member cliooses to go further and make their position more
intolerabie than it has been under the previous Act. We were complaining
that the offect of the law was practically to discourage the continnance of the
Hindu joint fawily system as it was. The Goveramont expressed their sym-
pathy with us and said that the only obstaclo was the inability on our part to
point out a method whereby they could adjust taxation so as
to fall on the right shoulders. I believe, ny Lord, that that is not &n
insuporable task, and if the braius of the Government ofticials, let aloue
those of the puor non-officials who are not well versed in the intricacies of the
problem of taxation, are exercised in the matier, and for the benefit of the
Hindu joint family taxpayer, I thivk some relief can be afforded. There
seems to be no justification, my Lord, for removing the few safeguards that
were provided for in the present Aot. I hope the Select Cowmittes will give
further consideration to the natter and not make the position worse in the case
of Hindu joint families. .

* Then avother point’ which would strike one is that individual firms,
whether they arv Hindu joint family firms or individual traders, are perhaps
put in a worse position: than companies under the presont systorn. I Lope I
am mistaken in forming that impression, but it seems- to me that an
individual trader would have to pay one :nva to three annas, whereas a
company would be liable to- pay-enly oue anua, and therefore could compete
more successfully with the individual or firm in business. Whether that
would be the effect 1 cannot exactly say, but I hope the Select Committes
will look into that matter and not expose the individual trader, whether
joint family trader or otherwise, to this new risk. I am surc that thore is
no neoessity at the present moment for tightening up the law in order to
bringin. more money under the Super-tax Act. It may be necessary to
administer the Income-tax Aot more efficiently. I believe the Government
have taken steps to do that and pleaty of money is coming iuto the ex-
chequer. I hope, under those circumstanoes, that the Government would not
remove the few snfeguards provided under the old Act and make the law,
tighter 8o far as super-tax taxation is concerned ? " .

The Hon'ble Mr. Kamini Kumar €handa :—“My Hon'ble 1238 r.x.
friend Rai Sita Nath Ray Babadur is ill and may not be able to take an active
part in the deliberations of the Seleot Committee. 1In these circamstances, may
I have the leave of the Oouncil to propose the name of another Indian member
in the person of my Hon’ble friend Mr. B. N. 8arma? "

The Hon’ble Mr. W. M. Hailey:—“My Lord, we have had no
notice that the Hon’ble Rai Sita Nath Ray Bahadur will not be able to attend
the meetings of the Select Committes. But if, with.the Hon’ble Mr. Sita Nath
Ray’s own consent, the Hon'ble Mr, Chanda makes the proposal that the name"
of the Hon’ble Mr. Sarma should be substituted for his, I, of course, should
have np objection at all. I should not like, however, to ask the Counoil to
remove the name of the Hon'ble Bai Sita Nath Ray Bahadur until I was assurcd

that he himself had consented to that course.”

The Hon’ble Mr, Kamini Kumar Chanda :— I donot propose
the substitution but the addition of the name of the Hon’ble Mr. Sarma.”

The Hon’ble Rao Bahadur B. N. Sarma:—" May I say, my
Lord, that the Hon’ble Bai Bita Nath Kay Babadur may find himself in a posi-
tion to come. I bave enough work to do and hope I may be exoused.” -

. The President :—* Does the,Hon'ble Mr. Hailey wish to reply on the
debate? "
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The Hon'ble Mr. W, Id. Hailey :—“! eutirely understand, my
Liord, the attitude that the on'ble Mr. Sarma has taken np on the subject of
our treatmeut of the Hindu joint family ; I know frow the previous discussions
on the subject how strongly he fecls on that matter. T can merely assure hin
that, with the kind assistance of my Hon’ble {friend 8ir George Lowndes and at
considerable porsonal trouble to several gentlemen whom we asked to come up
from great distances to advise us in the maiter, we did our very best to get
over this difficulty. ‘

* If, however, the Sslect Comumittco can demonsirate that they have bettor
brains than we have, if they can find any working device for getting oter the
difficulty, if they can surmount the ohstaclo whioh I may suy has baffled each
and every one of the Looal Governments that were consulted on the subject
and each and every one of the. persons whom the Local (tovernazents themsolves
consulted, if they can find any such device, and it will not cause the loss of
any oconsiderable amount of income, we shall be glad to adopt it. 1
think, with your permission, my Lord, I shonld like to fall in with the sugges-
tion put forward by Mr. Chanda and add the name of Mr.S8arma to the Solect
Committee if he will consent to serve onit, in order that be may put his
views on this particular subject fully before them. "

The Presidant :—“ I understood that Mr. Sarma did not wish to
serve on the Committee.”

The Hon'ble Rao Bahadur B. N. Surma :—* My Lord, I never
said that I refased to serve upoa the committee; I only said that if it were
fossiible some oue clse might be appointed. I mean that I sball never say that

do not have the tinie or that I shall not undertake that Lusiness.”

The Hon'ble Mr, W. M. Hailey :—" I take it, my Lord, that that
amounts to a conseut, however nnwilling, on the part of Mr. Barma to give
way to the calls of public duty. As to the point in regard to unregistered
firms, that also will be considere.l duly by the Beleot Committee. There is no
further point that has besn raised in Counoil to-day, and I have merely to
ask that the matter may now be referred to the Seleot Committee for further
comsideration.”

The amended motion* was put and agrecd to.

IMPERIAL BANK OF INDIA BILL.

The Hon'ble Mr. Hailey :—* My Lord, I beg to move that tke Bill
to constitute an Tmperial Bank of India and for other purposes be referred to
a Solect Committee consisting of the Hon'ble Bir George Lowndes, the Hon'ble
8ir Fasulbboy Ourrimbhoy, the Hon'ble Mr. Bita Nath Ray, the Hon'ble -
Mr. Muddiman, the Hon'ble 8ir Dinshaw Wacha, the Hon’ble Mr, Sarma, the
Hon'ble 8ir G. M. Chitnavis, the Hon’ble . Mr. Crum, -the Hon’ble Mr. ook,
the Hon’ble Mr. Marjoribanks, the Hon'ble Bir Thomas Ifolland and myself,
with instruotions to report on or before the 20th March, 1920,

“My Lord, in introducing this Bill on March 1st I explaiued, I think very
fully, the general outlines of the scheme to form an Imperial Bank of India
out of the three existing Presidency Banks of Bengal, Madras, and Bombay.
I described to the Council the great importance we attach to this scheme as
marking a very definite step farward in the direction of providing this country
with the banking facilities of which she is admittedly so much in neod. This
latter is such a {ruism that I am quite sure that any measure which promises
to give substantial results in this direction will engage the good-will of all

*That the Bill to amend the Iaw relating to super-lsx be referred to a Select Committes consisting of the
Hon'bla 8ir Geoxge Lowndes, the Hon'ble Sir Fazalblioy Carrimbhoy, the Hon'ble Mr. Sitavath Bay, the
Hon'ble Mr, Moncrieff Smith, the Hon'ble Mr. Paton, the Hon'ble M, émm, the Hon'ble Mr. Cook, the

Hou'bls Mr. Marjoribanks, the Hoo'ble Mr. Sarma snd the Hon'ble Mr, Halley, with insiructions to report
on or before the 20th March 1620,
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Members of this Councii. In suoh oriticisms a3 I have seen of the schemo,
and of the present 11} which secks to give effect thereto, 1 have nowhcre seen
it denied that this messure is urdoubiedly s very substantial step forward in
the 1ight dircetion, -

* In my introductory speech I nlso referred to certain other bencficial results
which we look for from the scheme. The most important among these is tha
opportunity it will give to the young men of this country to be irained in
modern methods of banking. I will not repeat what I said on this point on
March 1st.  Further, by bringing together all the classes and .ivtcrests which
arc now variously represcnted in the three Presidency Banks, we hope to do
something to nationalize our premier banking institution, and to secure
ibat co-operation amoug the various communities and interests which is an
indispensable factor in promoting.the economic interests of this country.

“T do not propose, thercfore, tosay anything more about the geveral charac-
ter of the scheme, the broad outlines of which have been before the public for
some months. All that T need do, I ihink, on the present motion is to say a
few words about the way in which the Bill itself seeis to give effect to the
scheme, Here, again, my task bar been lightened hy the very full description
of the provisious of the Bill given in the Statement of Objects and Reasons
which the Hou'ble Members will, no doubt, have rcad, The proparation of the
Bill has presented peculiar difficulties, and if I may, with propriety do so, 1
should li{;e to compliment the Legislative’ Dopartment on the very effective
pieceof drafting which they bave ovolved. A large. number of the provisions
of the. Bill itself, and of the 8chedules, relate to matters which are more or less
of a techuical character, which bave to be provided for in the constitution
of all large corporations, and which are designed to rogulate the conduct of
the every-day business of the Bank, its relations with shareholders, the issue
of capital, transference of shares, board meetings, the winding up of the existing
three banks,and so forth. I donot think I need trouble the Council with
any explanation of those provisions; they will be carefully cxamined in Select
Oomumittee, and the advice and criticisms of the non-official Members on that
Committee will be most valuable.

« Before, howe -er, I come to the clausvs of this Bill which, from the point
of view of the general tax-payer are the most important, there is one matter
to. which I ought to refer, namely, the various restrictions which it is praposed
to impose on the business of the: Bank. Generally speaking,thess follow the .
restrictions of the existing Presidency Banks' Act. Subject to any suggestions
of (etail which the 8Seleot Committee may put forward, 1 am sure the Council
will agreo with me that a central institution of this character, wbhich is to be
entrusted with very great responsibilities in the watter of aoting as Govern-
went’s banker, cannot, in the interests of the tax-payer, be alloweil to engage
in business which may be quite right and proper for an ordinary joint stock
bank (suoh as advances oun shares.or land or houss property), but which is
not desirablo for an inslitution which is meant to be pre-emineutly a
banker's Bauk and must therefore keep its resouroes fluid. There is one
restriction, indeed, which has evoked sowe oriticism in eerfain quarters, though
it is not 8 new restriction, namely, the restriction that the Bank shall not do
foreign exchange business with the ordinary public. I referred to this matter
in my speech introducing the Bill on the 1st March, and I will not repeat what
I said then in tle matter. I will only Foint out that the new DBank, unlike

resent Presidency Banks, will’ be able to engage in foreign exchange,

the
thoupv ot with the general publio. I doubt if thore is any quasi State Bauk
wljiag goes into the market and buys foreign exchange bills from the ordinary

ublic. It uses its resources in such a way that banks doing foreign exchange
usiuess rely thereon for re-discounting or acoeptance of their bills, and that, I
submit, is the proper function for & Bank of this sort,

“ While, however, we have preserved the general character of the present
restriotions, the Bill proposes to relax thesc in certain direotions which, I think
Hon’ble Members will agree, are well within the limif of eafety. These arp

»

mentioned in the notes under alause §,
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“T must also meution another very important mattee in which the new
Bank will differ from the existing Banks.  Lrefer to the establishment of a
London office. This matter has a long history hebind it, with which, however, Ido
not think I need trouble the Council, except to sey that it is-common knowledge
that the Presidency Danks have for many years desired access to London und
have hitherto baen refused it, for rensons which seemed good to previous
Sccretaries of State and former Governments of Indin. In our despatch to the
Secretary of State of 25th Juae, 1919, which Hon'’ble Members have seen, we
stated that in our opinion the grounds for aceepting the proposal for & Liondon
oflice were irresistible, and we added ‘we foel coufident that you will agree
that in the ouse of a national institution like the Twperial Bank of
India the deuial of a Condon office, which would he represented as
dictated by excessive caro for the interests of non-Indian concetns cannot
be coutemplated.” The Council will probably join with mein a feclirg of
satisfaction that the present Secretary of State has sgreed to the new DBank
beiug represented in London. My Hon'ble friends, when they noxt visit
Losdon either for their own purposes, or 2s many of then havodone lately in the
cause of Judia, and when they go down Fleet Street or the Strand, will
not only see the board of the Union Bank of Sonth Afviea, or the Common-
wealth Bank of Auscralia, or the Dominion Bunk of Canada, but the board of
the Imperial Bank of India.

I now turn to those provisions of the Bill which are likely ta be of special
interest to the general public. The first of these is olause 10, which declares
that it shal]l be lawful for the Bank to enter into an agreement with the
Government to act as Government’s bLacker aund to undertake any other
business which Government may from time to time eutrust with the Bank.
That olause goes on to lay down that the Governor Gencral in Council shall
have power to issue instructions to the Bank in respect cf any matter which
in his opinion vitally affects the financial poliey of the Government or the
safety of the public funds, and th:at, in the event of the Bank disregarding such
instructions, snch agreement may be declared void. Iurther, it requires that

. within five years from the commencement of this Act the Bank shall estab-

lish and maintain not less than 100 new branches, the location of at least
one-fourth of whioh shall be decided by Government. I think the Council
will agree that they are very important provisions. They epable us, through
our representative on the Central Board, to ensure that the Bank’s business is
not conducted in such a way as to be injurions to the public interests. They
further ensure an immediate progress in the matter of increasing banking
facilities. I need vot dilate on this point; all I would add is that the mere
starling and wanning of a minimum number of 100 new branches within five
years must necessarily of itself lead to a very large inorvase in the employment
of Indiane, and I foresee that one. of the first tasks which the -Central
‘Board of the Bank will have to undertake, when it is constituted, is to
take immediate steps for the training of young Indiuns in banking business;
1 do not know how otherwise they wjli be ablo to recruit the required stafi.

“ My Lord, the other important point is the constitution of the governing
body of the Bank. The Council will recollect what I said on this matter on
March 1st. The Oentral Board in to consist of 14 members, of whom 4,
namely, the Controller of Currency and the Seoretaries of the three local
Boards, will have no vote, the remaining i0 will be the presidents and vice-
presidents of the local Boards, two managing governors, and two non-officials
to be nominated by Goverament. I explained in my introductory speech
why we have provided for these two non-official governors, and if the Couacil
will allow me I will read what I said on that occassion :—‘ We have been told
by ccrtain crifics that if the governing body is limited to the constitution
I have desoribed this institution will have what the writers are pleased to call
an entiroly European character. I must delay the Council while I exaiine
this objection. In one of the constituent Banks, the Bank of Bombay—Indian
shareholders are already. in @ majority, and 8 out of thc G Directors of that
Bank are Indians, one.of whom, besides being one of the leaders of industry
in this country, is a prominent Member of this Couucil. I am again glad to hear

*
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that the Bank of Madras has reccntly invited an Indian gentleman to join ils
‘direotorate. The Counoil will, I think, agrco that it is not for Governmont to
dictaté to the shareholders whom they should or should not eluct as direotors,
and [ cdn see no justification for any attempt to legislate in the direction of
compelling the charcholders to exeroise thir choica in favour of memburs of
one class of the commuvity rather than another. But we desire to see the
new Bank start under the most favo .rable auspices. We desiro that there
should remain no doubt or suspicion, justifiabla or unjustifiable, that the

interests of the genoral tux-payer, who will contribute a cousiderable portion -

of tho Bank's resources in the shape of Government balances, are not suffi-
ciert'y represented. While, therefore, we do uot intend any dictation to the
shareholders regarding their own representatives on the governing body, - we
havo decided {o take power in the Bill for the Governor General in Council
to pominate two additional members to the governing body of the Bank.
These mewbers will be non-officials; they will k.’)e vominated for a year; but
oan be re-mominated ; and tho provision will, as I lope the Council will
agres, amply meet the desire that the interests of the general tax-paycr will
be sufficiently represented.

“I see, my Lord, that the Hun’ble Mr. Patcl has an amendment the effect
of whioh will be to postponc the passing of this Bili. T shall not attenipt to
anticipato any arguments we have to urge on that ¢ause, but I think I have
said enough already to convince tbe Council that it is a measwe awhich bhas

becn long looked for and the consumination of which if it can now be achieved

will be of great Lenefit to India. If delay is caused by any action of this
Couuncil it oan be nothing but detrimental to the interests of Indin,

“1 commend this Bill, my Lord, to the Council in the full conviction that
itis one which very definitely makes for the furthsrance of the country's
econowic intercsts, and I beg to move the motion which stands in my nawe,
namely, that it should now be referred to a Select Committee.” ‘

.y ,

The Hon'ble Mr. V. J. Patel :—“My liord, I have the henour to
move an amendment that in the roolion to refer the Bill toa Select Comraittes
all words bozinning with © with instructions to report’ till the end of the
motion be omitted, -

“ My Hon'ble frieud, Mr. Hailey, has very rightly pointed out that this
is & very important and useful measwe. He has lahoured at length to explain
to this Coungil the various provisions of the Bill. There are, as this Counoil
. will see, 85 many as 34 clauses to this Bill. The Bil was published for the
" first timeé on the 1st March—I do not know wheth r it was published in the
Gazette of India on the 1st March—Dbut it saw the light of day for the first
time on that date and probably after two or three days it was published in the
Gazeite of India, Well, ordinarily the practice of this Council is that a Select

Committee to whow a Bill is committed by this Council, is not Lo report on it :

until the expiration of- three months from the date of the publication of the
Bill in the Gazctte of Jndia. I refer this Council to Rule 25 of our Council
Rules printed at page 91 of the Legislative Council Manual. It reads, © After
publication of the Bill in the Gazette of India, the Select Committee to which
the Bill inay have been referred shall make a report therepn. Such report
shall be made not sooner than thres mopths from the date of tha first publica-
tion in the Gazetto of India, unless the Council orders the report to be made
sooner. ’

. “ Now, my Lord, ordinarily as I say, the Select Committco can report on
tbe Bill after the expiration of three months from tho date of publication of it
in the Gazette of India. I’ower is, however, giveu to the Council to ask the
Sclect Committee to report ealier if there are special ciroumstances in the case
of any Rill. The whole question therefore before this' Council at present is
whether there are in this case afy special circumstances which would justify this
Counell to give special instructions to the Select Committee to'make its report
eatligr than the prescribed period of thres mouthe. And, my Lord, the Bill
Jius not been before the public eyen fora week. Many peoyle have hardl‘y

12-56 2.x,
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seen the Bill. The public must bave reasonable time to expross their views
on the various elauses contained in this Bill. There rre a good many points
involved in the Bill; in the first place, there is the question regarding the co::-
stitution of a Central Board on which there should be at least half the number
of I[ndian representatives, I understand the Indian commercial community of
Bombay has nlready kicked up & row in the matter. 'Then, again, there is the
similar question as to the oconstitution of looal hoards, Ta Madras, there is no
Indian a8 director, norin Bengal, though as my Hon’ble fricad, Mr. Hailey, says
there are three Indinn gentlemen as directors in the Bombay Bank .

The Hon'ble Mir Asad Ali, Khan Bahaduar :—* In Madras
one director has been appointed.”

The Hon'ble Mr. V. J, Patel :—* Then, again, there is the question
as to whether there should be a separate gradation at all for the European and
“Indian staff Then thero is the further question that there should be no im port-
ation of Euglishmen till # larger clement of Indiacs has been trained up for
the higher administraiive posts in the service of thonew Bank. There is also the
question whether the new hundred branohes proposed to be opsned should
not be manned by Indians alone, and again whether any restrictions should
be put upon the right of shareholders for the inspection of the Bank’s registers.
We had recently had some trouble in Bombay over this question, and thercfore
the matter requires to be made guite olear. Then, again, there is animportant
question whether the Imperial Bauk chould be allowed to do oxchange business
or not, and that is really a very difficult question. As I say, my Lord, this Bill
which .is of such magnitude and of such far-reaching consequences has hardly
been before the public for a week. My Hon'ble fricnd, Mr. Hailey, has referred
in his speech .to the criticisms that he has received in conneotion with this
Bill. 1do not know from whoms be has reccived oviticisnis. The Bill las
bardly been before the -public, except. perhaps the Delhi publio, who- might -
have had copies of the Bill a couple of days earlier than people in Bombay,
Bengal or Madras. However that may be, I have ventured to bring forward
this amendment, because I know thero is a strong feeling in Bombay that
this Bill should for the present be deforred, and that the opinions of the publio
be invited. Very recently, your Excellency, the Industrial Conference
met in Bomb y under the presidency. of my Hon’ble fricnd, Sir Fazulbhoy
Ourrimbhoy, af which the following resolution was unanimously adopted : —

‘ This Conference considers that the Bill dcaliné’with the proposed Imperia! Bank shounld
be published in full detail and criticisms invited from the public before any definite action is_
taken.’ '

This resolution was moved by a friend of mine, Mr. 8. R, Bomanjee, and
unanimously adopted by the Industrial Conference. I do not know whae
. view my Hon'ble friend, 8ir Fazulbhoy, takes on this question now, but that
was the view he took only a month ago when he presided oyer’ the Conforence,
And of course I shall not blame the Government if they do not take the
resolutions of tho Congresses and Conferences very seriously “when their own

Presidents choose to repudiate them. This is, however, by the way, bt the fact ,
remaius that the people in Bombay do demand that this Bill ought to be™

published and critioisms invited.

“ Then, again, in the three Presidency Banks-which it is proposed to amal-
mate into one Imperial Bank represent & capital of 15 crores of rupees. My
on'ble friend has just stated that so far as tho Bombay Bank is concerned, the

msjority of the shareholders sre Indians, and I cannot understand why a
scheme affocting: the whole commercial community, the sharcholders,
customers, and nfs‘(b'l venture to say, the general tax-payer, should be given
legislative sanotion -so hurriedly and without giving the people concerned
ample opportunity to c{;lace their views before this Uounoil and the Select
Committee, 1 should very uch like that a moasure of this kind should be
left over to be considered by a somewhat wore representative Council “stoh
.88 we are going to haye'shortly. But as that cannot be, my Lord, I want the

-

“.
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Government to accept this motion which merely asks this Counnil to follow
the ordinary rules of business. Ido not want anything more. I want that
thic Oouncil should follow its ordiuary rules of business and should not go out
of its way to givo speoial instructions to tho Select Cornm: wco that they should
report vu or before such and such a date. It scoms to me perfectly- clear, my
Lord, that the Governinent is determined to have this meusure through this
8ession of the Council, aud thersfore they want the Select Corumnittee to report
by tho 20th of this month,—I think it is the 20th,—~and wo closc the Sessions
on or about the 22nd instant. If itis not the intention of Guvernment to
have this Bill passed through this session of the Council, there is no justifica-
tion for asking the 8elect Committee to teport by the 20th March. T have
no doubt, therefore, that the Government seriously iutend to have this measure
placed on the Statute-book before the close of the present Scssions.

“Y do not know, my Lord, why .we should not in this case follow
the ordinary procedure that is usually followed in other cases in this
Oouncil. Thereis no such hurry in regard to this Bill. Then, again, the
question whother there should be a State Bank, or whether thers should be
an amalgamation of the three Banks into an Imperial Bank as proposed
by this Bill, is onc which is-pending considoration for the last so many
years. What is there in this Bill which oalls for so much haste 7 Why does
my Hon'ble friend, Mr. Hailey, say that delay in this casc is detrimental to
public interests? What were Government doing for so many years? Why
did they not bring forward this or a similar measure years ago? Aud now,
when the publicask for some tizo, we are told, ¢ Oh, delay is dangerous to

ublic interests,” Well, if public intcrests wore the guiding and deciding
aotors we should have seen a State Bank long ago. Even now the Government
does not eome out with that proposal. When was the amalgamation scheme
published ? The full scheme was published on the 12th of January, I believe,
and the share-holders of the Bank of Bombay were asked to consider the matter
thon and ‘there and sanction it. Is that fair, my Lord ? And the Council
will be surprised to hear that the scheme was found printed in June sast and
it was placed before the share-holders on the day of the mceting, that is the
- 12th of January. : '

“I do not know why all this sccrecy? I cannot understand. it.
Why not do things straight ? Take the opinions of the people, give them some
time; let them consider the Bill, and we shall consider all their objections

- and decide the matter, Well, my Lord, I do not think I can usefully add any-
thing more to my arguments. As I say, there is absolutely no urgency about
the matter and the Bill might as well wait. Let the Select Committee be
appoinied now and let that Select Committee report as usual acoording to the
usnal procedure. The Bill will theu come upin September.. I do not say there
should be no 8elect Committee now. Thatis not my motion Lei there be
a Selcct Commiittee, and Jet that Select Committes do its work in the ordinary

course. " .
[At this stage the Council adjourned for lunch.]

. The Hon'’ble Mr. W. M. Hailey :—*“ I desire, my Lord, to answer
at ‘once certain considerations that have been put forward by the Hon'ble
Mr. Patel in regard to his amendwient, and I desite to speak only on the
amendment. I desire to do so at an early opportunity because, I think, the
Hon'ble Mr. Patel has not given us credit for our endeavours to get this matter
properly put before the public. Lot me recite the facts The amalgamation
waa hinted at in Mr. Howard’s speech in the disoussions in Council last Septem-

.ber. Early in the winter, towards the end of November or tho beginning of

2.80 p,x,

Necember, the banks published a very full summary of the scheme containing -

all “the essential information. That summary was printed in the newapapers ;
* it was disoussed and it was oriticised. The Hon’ble Mr. Patel asked me whence
I-got the crticisms to which I referred. Well, my Lord, oriticisms are
froquently welcome to us; I often find them very helpful; I always ask my
friends to produce any criticisms they have. But I am a somewhat busy man
and I do not go out of my way to invent criticisms. I found those criticisms'to
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which I referred in the newspapers; they are a proof that the sobeme had heen
fully ventilated in the press, and T am bound to eay that while I found
criticisn g I fovnd &lso at the rame time very niany favourable commenls on
the echeme. I maintain that {le public bas, for soise wmonths, been in full
possession of all the essential featuies of this scheme. It is perfectly true that
the despuiches between us and the Secrclary of State were not published until
Fcbruary, tho 12th.  Those desyatches were useful- for a consideration of athe
‘scheme; they weie wot essential to it. Our Bill bas, I admit, ouly recently
been published, but if Hon’blo Members will cast their eyes over the Bill they
will see that the greater part of it refers almost entively to what I may call
the domestio affairs of the banks. The features which inferest tho public bave
already been before the public for some months. :

“ Now, what are the points on which Mr. Patel thinks that the public
should have time for fuwither consiceration 7 They are such péints as these,
whether there skould be a definite number of Indians on the Board of Control,
whether there should be a definite Indiau representation on the local Jloard ;
whellier it should be laid down that there hould be a definite number of Indian -
mupagers on the establishment of the bark ; whether or not it should be Jaid
down that there ehenld be no differentizl scales of pay between Indians and
Ewopeansin the bank.  Thatis the type of mstter on which he wishes the
public to have further time for consideration. Now, I wish to-be perfectly
frank about matters of this sort. We believe the Bill as it stands to be a useful
one, but I must say at once on bebalf of the Government that they would be
reluctait to proceed with a measure which for the first time in the history of
Indian legislation provided by Statute for discrimination between Indians and
Europeaus. So much for that point.

‘“ He then said that he thought that the public cught to have further
time to consider a somewhat contioversial point, & point which has at all
events proved oontroversial in the past, namely, the right of inspeotion. If
Mr. Patel had done us the bare bonour to read the Statement of Objects and
Reasons, he would have scen that that statement prominently called attention
to tho fact that the right of inspection was providcdp for in the Bill.

“ Then, again, he referred to the questicn whether or not the new bank
should bave the right of dealing direci in exchanze.- J have dealt with that
twice ; 1 do nct wish to trouble the Couuncil with it again now. I will only
repeat what I have said befoi2, nuamely, that the sharcholders in the banks
have not themselves asked for that.

“ Now, my Lord, may I turn from these criticisu.s for 8 minute to what I )
consider to be the constructive reasons why we should not delay this legisla-
tion, This is an amalgamation whick has been pendiug for many years. 1t has
been defeated in the past more than once by local, by inter-proviucial, jealousies.
It has, 1 think, on one occasion been put aside through what perhaps
we shouid regard now 8 the undue caution of the Governwent of India and
of tbe Secretary of Btate. We now see ourselves withiu reasonalle reach of ~
consummating that amalgamation. But it is & business wmatter and I appeal
to any busincess man hers to say whether whe, alter careful negotiation, after
smoothing down inter-provincial jealcusies, after providing for a pumber of.
divergent interests in regard to the pmiticipation in cupital, an amalgamation
is arranged, he would vi. ture to suggest that it should be delayed for some —
months ; that the market for the shares of the iuterest should be nesettled ;
that the shareholders should not know where they are, that the managers of
the banks should uct know whether they arc or are not to make arrange-
ments for an increased staff, or new buildings for their brauches. 1 say
that is no 'r.up whatever for the Council fo desl with a business proe
position. Mr. Patel would not ony delay it for the immediate present,
but ne expressed a desiro that it should be referred to the Reformed Councils..
I do not know, my Lord, what attitude he thought those Reformed Couucils
would take on the subject. I think perhaps in bis mind he bas some suspicion
that they would form a better judgment on it than the present Council. I
myself am prepared .to entertain every confidcuce in the common senso and
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the political wisdom of the mew Counocils, but I see no reason to supposs
that they will exhibit either greater common sonsc or greater political
wisdom than this Council. T say to this Oounocil that it has hore & chance of
passing a useful piece of legislation. There will conn a time whou Lhe records
of this Council will be sennned by historians, and Isay it * Do not miss the
oppartunity ’

The Hon'ble Mr. V, J. Patel :— I rise to a point of order, my
Lord. My ecase is not that this Bill should go ¢ the nest Gounoil. Then,
why all this argument? My case is that the Select Committec should meet
later on aud roport by September,”

. The Hon'’ble Mr. W, M. Hailey :—*“ My Lord, ) have, I think. a
good wemory. T icmember distinctly, and [ do not fear any vontradiction on this

oint, that Mr. Patel suzgesied that it might well be left to the new Counoil.
IT1 am mistaken about thai, no doubt the records of this Counoil will put me
right. I say it would be well if this Council could assare itsclf that, when its
records come to be scrutinised in tue future, there should be foued ou its
reoords so useful aud s0 constructive a piece of legislation as this.”

The Hon’ble Mr. G. S. Khaparde :— Your Excellency, I 280 e.x.
wish to support the motion to drop the wdfds indicated so as to admit of this -
Bill veaching this Council again at Simla. Aud my reason for this, in addition
to the reasons given by the Hon'ble Mover, is, nmong others, that in the
despatch of the Guverninent of India it is stated (I rcad ‘from page 3) that
‘we do not claim that this widespread extension of brauches will work a
sudden miracle or will immediately prove itself the long-sought talisman
to.charm the wealth of India from its hoards. We do not loox for
rapid or dramatic results” I read this sentence out to show that no
imwediate results are expected from the passing of this Bill, and the
Government of Inuia themselves do not expect—or do not a‘p}mar to
‘show here—that there is any great urgency about that matter. Then I have
& ditficulty which I'have always felt and which from a commonsense point
of view I put forward to-day, and I think it will require a good deal of
consideration too. From the memorandum of the Directors submitted to
Goveroment, 1 read paragraph 2—* The amalgamation appears to be not only
desirable, but also inevitable. It is highly probable that powerful banking
interests in London will before long obtain control of certain Indian
interests, more .patticularly those of certain Indian Exchange Banks.
The:-probable acquisition of interests in India by some of the large
London Joint Stock Banks renders it imperative that tho - Presidency Banks
should close their ranks, consolidate their position, aud present a united
front’ Now what is this united front to be presented for? To prevent
Loudon Banks from acquiring interests in India. What is the objection to
London Banks acquiring interests in India? .I cannot conceive of there
being-any, even sofar as 1 am concerned. Iam nota business man nor’
a_finanoier, but so far as I can see, if more capital comes inand there
is,-80 to spesk, a compctition among capitalists, we who bon'-ow will be ben_eﬁted
thereby, and will be able to get it at smaller rates of interest Obviously
these throe bank people are doiug good trade I believe, and they do not want
London Bankers to come here and take a share of il: At lcast thatis how
I read this paragraph. 8o, looking at it from both these points of view, I
do not see that thero is any urgency about the matter. Nordo I fear that
Loudon Bankers acquiring interests in exchange or otber things in India
will be an evil. To my mind it will be a distinct benefit. It will bring
i more capital, thero will be competition, and we shall get the capital cheaper.
Also; T suppose something of that kind was also in mind in the case of the
roposed amalgamated bank becouse they also propose to Lave an office in
London. Bo obviously haviug connection with London will be advantageous in
all ways I believe. 8o the reasons for urgency do not appear to be present and
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in the ordinary course, during which the Bill is published, there is two or three
months’ time fur people to consider and give their opinion and we talk about it
and debate on it. 1 think that course is the right course to follow in this
particular instance.  People like me would like to have some time to think out
whether it would really lie an evil for London Bankers to acquire interests here.
At presert 1 2m persuaded that it would be distinctly beneficial. ‘There may be
other peeple also I belitve mcie or less of the same opinion as myself. So
on these grounds 1 suyport the motion that this Bill may go to a Select Com-
mwittce, but that that Select Comuuitiee should not he directed to submit their
report before the 20th instant.  Bo I support the amendment.”

P The Bon'ble Sir Fazulbher Currimbhoy:—“ My Lord, 1
wish at the outset tu state that T aw placed in this Council in & very delicate
position, Tam the Vice-President of the Bank of Bombay. At the samo time
I represent the commercial interests.of the 1ndian community in this Council,
T am glad that the JTon'ble Mr. Hailey has corrected the sta'cment made hy
my hiend, the Hon'ble Mr. Patel. He mixes up the two notifications.
Onowas the scheme which was sent to the shaieholde:s’ of the Bank of
Bembay in Indiu—a Government notification based or. the Sceretary of State’s
despatch in regard te the scheme. That schcme of Mr. Montagu’s was pub-
lisked on the day when the general meeting of the Bank of Bombay was called -
in Febroary. Then the sq?z(eme of the sharcholders of,the Bank of Bombay
was sent to them in India ard they Were asked to express their opinion in
February. That is the difference between the two. I will now come to the
position in Bombay. As the Hon’ble the Finance Member has told
us in his speech, the u:ajority of the shareholders of the Bank of Bombay
are Indisns. They cau appoint any Dircctors or all the Directors if they
want, and thereforc they can have no objection to the scheme. There
are already three Indian Direotors on the Board—one is & Hindu, onea
Parsi, and one a Mubammadan. Then about the staff. The Bank of
Bombay for the last thrce years have elaborated a new scheme by which
new candidates who pass through the College of Commerce in Bombay are
being taken up and gradually they will be able to oocupy the higher posts.
Some of the higher posts (such as the sub-managerships of the branches) have
been given to Indiaps, and I think, on that sosre too, my Iord, I can say with
authority, as being on the Board, that the Indians will bave their due share in the
mansgement and in the clerical staff also The only apprehension of the
Bombay people is that they should not have an adequato portion, that is
pearly half, of the appointmenisin the Central Board. I am glad to find from
the Bill that two members are going to be put in by the .Government of
India. Of course they cannotin the legislation put in any racial distinction
becauso if gradually all the shares are acquired by Indins there will be nearly
all Indians, therefore to protect other interests they canput in Luropeans,
Bo'there is no objection on that point and these questions can be discussed at
the Belect Committee meeting. Now I come to the guestion of the general
feeling of the commercial community in India on this subject. In the
Bank of Bengal and in the Bank of Madras there have been no Inmdian
Directors for several years, The first reason is that nearly 3-4the of
the sharcholders in Mengal and in Madras are Europeans, and, if the
sharcholders wish to appoint Europeans, surely they can do so. But, at .
the same timc, as the Hon'ble the Finance Member has told us, there is
another side to the question, namely, that the public meneys are being

ut in theee banks and therefore it would be advisable if the management in

adras and Bengal could include some Indian Dircotors. Iam glad to find
that the Bank of Madras Las already got on Indian Direotor. I hope the
Bank of Bepgal will also have Indian Directors, so that there can be no com-
plaint. Not only that, but in the interests of these banks, I am sure thas if
they apyoint Indian Directors it will be advantageous to them, because thoy
- will have to deal largely with Indians in giving out the money, also borrowing
the money, and therefore the Indian Directors will gvide the European Directors
in regard to the Todian people. )
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. My Lord, now in regard to.the amendment of my friond, Mr. Patel.
As we find in the Currency Committee’s report on the last oocasion, it has
beon.clearly poiated out that onr banking facilities are very meazre. While
in other conntries, where there is a- small or muoh smallor population than
ours, they hrvo got in proportion a larger number of branchos of the hanks.
In Indis, there are only 165 towns with bank offices, whilein the United
States there arc 9,138 and in Oanada 4,000 branches. ‘That clearly shows
that banking facilities are very urgeutly needed in this country and that
alsovery soon because the war is over and there is an industrial boom, and
we waut more money for tho trades, commerce and industries. And therefore
for the expansion of trade we want that a lot of moncy, which is lying
dormaut ix: the country, should filter down to the banks and be fully utilised
for trades’ purposes. '

*“ Thercfore, my Lord, I am anxious that the scheme should be carried
through as soon as possible ; but if thereisa strong objection by. the Indian
members and if they feel that we ought (o postpone this for at least three
or four months, I shall not strongly oppose it, though I am not in favour of it.”

The Hon'ble Rao Bahadur B, N, Sarma :—* My Lord, in ad-g4),,

dressing a few remarks at this stage, I shall have regard almost entirely to the
consideration of the question from the general tax-payer's point of view. To
me, My Lord, looking at. it frown the general tax-payer’s puint of view it does not
wmake much difference as to whether the shareholders are Indiaus or Europeans,
Sharsholdurs, whether Indiaus or Europeans, would like to make as much profit
a8 they can, receivo as much dividend as they can, and the anxious care of
the Goyernment scoms to have beea to protect by means of the constitution of
the Contral Board the geueral policy of the banking system, so that the
pecuniavy interests of the shareholders may not obtain an ascendaucy in the .
actual decision of the various questions which may come up before them,
Looking at it from the yeneral tax-payer's point of view, although perhaps it is
a vain regret, I caunot help thinking that the Government might have
assimilated the constitution of the- Imperial Bank to what obtains in
several of tho continental countries, oiz, while retaining the powers of
the sharcholders in purely domestioc and local conocerns, practically taking
over the central management of the whole business under Govern-
ment guidance, of course with expert control provided for. Two questions
confront the tax-payer at this juncture, namely, as to whether his general
interests are likely to be protected undor the scheme as formulated in this Bill,
and as to whether he is not surrendering a little too much for practically
nothing ; that is, as to whether there is a sufficient quid pro gquo in this bargain
between the three Presidency Banks and the Government as representing the
tax-payers. Now, this question of the amalgamation of the banks dates from
as early a period as 1867, and although the Government of Indix favoured the
amalgamation and tried to encourage it, I think the Hon'ble Mr, Hailey
was right in saying thatit almost alwayseluded their grasp owing to the
provincial jealousics of the several banks. Therefore there is no doubt much to be
said in favour of tho viow that when once we could got the three banks to-
gether we mwust not allow the opportuuity toslip, if there were sufficient]
cogent considerations in favour of this beiog the only feasible plau, and if
there is any real danger of the shareholders backing out of this bargain, which
to my mind seews to be rather a remote contingency, having regard to tho
faot that they obtain too much rather than too little by way of quid pro guo.
To make the position clear: Hon'ble Members will admit that if. we take -
inlo consideration the history of other countries we find there is a limitation
upon the interest which on private capital the shareholders are sllowed to
draw in these semi-state banks, in Imperial banks. The actual dividends
paid to the sharcholders was never, I think, .allowodtg exoeed 98 in Gel:many
within a poriod of sbout eight years, although it ran so low as 6993 in one
year; and various schemes of division of profits have been provided in the

p)
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various proposals, €0 that tho State may roccive n.portion of the profit
for the Lenefit of the general tax-payer. Here what is it thai has been doue?
We are not legally bound to place with the banks all put together more than
75 lakhs of rupecs. For sundry other services the Launks lave been roceiving
from the Government remureration for the work -discharged by them; and
cven now the Government provide for the continuance of such remuneration in
cases where there is a fair method of estimation such as in the case of public-
debt work. Therclore the only new thing that you have provided for here isto
start 100 brancbes in tho course of five years, the looation of 25 alone of which
would bo defined by the Government ; and the ground on which all profit has beon
surrendered is that, firstly, it is difficult to ascertain exactly what is the profit
which the banks are likely to reap from Government funds, and secondly, that
this promise to start 100 new branches is likely to result in some loss and
conscquently we must encourage the banks to undertake that work, and
that this would be a suflicient guid pro gue, and the whale thing would
be revised at the end of three “years. Hon'ble Members will sce that
although the statutory minimum was so very low, generally the Govera-
‘wient have been in the babit of keeping a orore and & half or so, scretines
two crores, sometimes three orores <with the banks; it is ouly latterly that
the Government have found themselves partly encouraged by the Ohamber-
laio Report, partly on account of the cnhanced taxation bringing in larger
revenuo, and the cousequent increaso in tho treasury balances able to keep
with the banks very much larger sumns. I do not think thercis any reasonable
ground for considerivg that tho sums which the public treasuries would be
able to place at the disposal of these hanks would be any the smaller in future
than in the past for the simple reason that our revenues arc growing, and
therefore the balances would necessarily be larger. Now, in 1917-18, we find
that the average was 12 crores, 82 lakhs ; in 1918-19 the average was 10 crores,
80 lakhs. The Bill makes provision that the capital should be 11} crores. . All
that would not be paid up.immediately. Therefore my point is that the
Goveroment is practically gutt.ing in as much as the prospective capital of all
the bsnkmrt togsther, and consequently are perfectly entitled to reoceive ab
least half the net profits. * Hon'ble Members will sce that profits have risen
to-as' muoki a8 16 per cent. and 17 per cent. and we have only recontly passed
an enactment to prevent usurers from rceeiving undue. profits. There does not
seem to be any very great reason why we should encourage shareholders,
whether brown or white, to receive unduly from the general publio in India.
Consequently, my Lord, I think the question as to whether the interest on the
10-crores of rupees is to be surrendered on such easy terms, is a matier on
which the public might just as well be asked to express their opinion. Wo
find at page 21 of the memorandum that was cirmﬂateg

in the Presidency Banks on the 81st December of each year. Itried to work
out the figures from the currency reports, and I find that the average is very
much larger than the figures mentioned in the 4th column here.

“We find that the averages during the last two or threo years as I have
mentioned a little while ago are about 12 crores and consequently that is tho
basis upsn which we shall have to proceed. There is another matter to which
1 ghould also like to invite the attention of the Oouncil and that is this; that if
they turn to the currency report for 1918 they will find that the smallest sum
which in any one month was kept in the Presidency Banks was 857 lakhs in
one year and 757 and odd in another ycar, Thercfore, there is this certainty
that the average on which the bank would reccive profit would be the interest
on 10 to 12 crores 51d never would it be in any month less than siz or seven
crores, . Therefore, they have a definite basis on which they can proceed.
Then what is the loss in starting these new branchcs? There mﬁv be .20, 40
and 60 hanks whioh they cau start during the first three years - My submission
is that it might be well worthwhile to guarantee them against any loss, I -do
not expect there would, be much, and ask for a fairer share in the profits of

among us the doposits:

.

these banks. Buf that is a subsidiary point. The more important question.to -

wy mind scems to be as to whether the Goyernment has kept in their hands
sufficient control to be able to formulate any policy.
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“I think Hon'hle Members will remember the keen discussion which took
place when the Reform guestion was underfconsideration, as to what provisios
was to le made to sccure for the Government in the naw Council afirmative
power of Jegislation. The Government wants that power and I find it slated
that a Controller is to be placed upon the Central Board who can hold up
‘anything but is not to huve a vote. e can report to the Government and the
Government may dictate & certain policy and the agreement will have to be
cancelled if the bank does not obey, That seems to be, my Lord. 4 worse thing
than the veto which wa-. sometimes jealously oontcnl{ed to be absolutely
insuffioient for all practical purposes. ]?think even before the . Bombay Bank
failed-in the good old days—I think it wasin the six{ics—there was .. Govern-
mont official on the staff of the bark to watch the intercsts of the bank, but T
dor't think it did any great good to keep 'him there. I do not think between
80 many things that the Controller or any officer deputed by him may have to
do, the provision will be of much value or that control van be so effectually
cxercised as to be worth much in actual practice. My submission is, therefore,
that this Bill cannot be eatisfactory from the generai tax-payer's point of view
‘unless the Government, and :ﬁe Government bas every justification for
“insisting upon it, bas at least hall the voting strength on the Central Board,
if not more, I.am not asking liers that it should consist of Indians or Euro-
peuns, What is it)now? You have ten men—of course you have a8 number of
officers as secretaries and others, who do not vote and do not matter—you have
ten men of whom eix would be representatives of the local boards. Things ma;
change in case new looal boards are started, but I assure you that there will
be such jealousy, in letting in new people o start new local boards, on the.
part of the existing local boards that I think we might have branches but not
many local boards. I think that is the point of view from which the Governs'
ment might well look at it. As it is we aro placing far too much power in tho
hands of the local boards which might be detrimental to the starting of new
local boards, but apart from that we find from the figures kindly furnished to
me by the Hon'ble the Finance Member that the -number of shareholders in
the"grsnk of Bengal is about 1,976 Buropeans and 566 Indians, so thaf. there
is not much chance of an Indian being returned unless he is such & genius.and
diplomat as to be able to seouré the absolute confidenco of sll the share-
holders. ' The Madras capital is divided up in the proportion of 92 to 28 amang

Ruropeans and Indians, thera also there'is no chance of an Indian being returned
though a Direotor may be nominated by sufferance. In Bombay, I take it,
» one would be an Indian and the other 2 Buropean and it is not likely that both
would be Europeans. The net result would be that amongst the six you would
have five Europeans and one Indian. Then it may bo said that the Govern-
ment have power to nominate two. . I shall assume for the moment that the’
two will be Indians, I do not frankly like the position that the term should he
only one year; if any one of them is & little too independent he would not have
rauch chance of being re-nominated, but that is o matier which can be discussed
later. 'Then there are two general managers who will have to be nominated by
this Board. The majority of the eleotors being Europeans it necessarily
follows that the nominess would ordinarily be Europeans, and the clause
*subject to the acceptance of the Govornor General in Council * does not give any
power of initiative. The net result would be that the Central Board would be
practically in the hands of Europeans. ;I am not raising the question from the
point of viow of general eﬁioiencg, from which standpoint there may be no
need to draw any distinotion between Europeans and Indians, and 1 am not
at the present stage suggesting any distinotion, .but I am gnly ‘placing the

facts before you in order that there may he no mlsundgrstandmgl or mistake on
the subject. The point is that there is absolutely no chance of Indians having
cven a reasonable representation on tho Central Board, and even the Qovern-
ment for that matter will have no real power unless of course they exercise the
power of vefo. But on the questions of Bank rates and general polioy, which
according to the memorandum ciroulated amon§ the shareholders, are to be left
entirely to the control of the Central Board. I would ask, has the Govern-
went retaingd in its hand any power to effectually control them? Therefore,

’ ' vy 804
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my Lord, my diffioulty is that evon if we do not go so far as in Francs,
Gerinany and other countries in taking private capital but putting the control
under state pominees that this Bill does nob go far enough and cannot be
at all satisfactory, anc I should not for & moment be sorry if it is wreokod unless
the Government representing the generai tazpayer has tho whip band in the
matter, The control must be essertially provided for and it does not matter so
much whether it is Indian or European; that is a sccondary consideration.
I submit that having regard eagwially to the large surrender of funds, to tha
general Imperial interests, to the large powers which we propose to convey
gradually, ois., management of paper currency, etc., special care should be takon
to sccure cffective control. 1 submit, my Lord, it is necessary that the central
ofice in London should be only a banking concern pure and simple, aud I do
not think we need complicate at present the position by a conflict with the
Exchange Banks. The question came up before the Chamberlain Gommission
and on previous occasions moro than once and the Government felt themselves
absolutely powerlcss against the vast vasted interests of the Xxchange Bzuks.
The Exchange Banks have their branches all over Lhe east, the best experts aro
in thoir hands and any scheme will he wreoked at any rate temporarily,
whioh assails their power notwithstanding the best will of the Goverument of
- India. The vested interests of these Banks in London, having their tentacles
all over tho world, get Indian money with very little money put iv here by
them. I should be very sorry to adopt the view that # would be desirable to
bave another powerful banking coucern having its head oflice in Tondon
operating in India, and I welcome the amalgamation of the Presidency
Banks for whether the shareholders are Indians or Buropeans the Banks are
Indian in their iuterssts although in practice in the distribution of favours
‘there may be some littlo differecce, but that is a secondary matter, That
makes no vital difference and I think that wo should not let slip this oppor-
tunity and allow rival orqanisations to be established which may become too
_ powerful for us hereafter, I think, my Lord, that it would have been a very
much more agrecable -proposal to the general Indian public if the Govern-
ment had been able to start a State Bank on tho lines suggesied by Professor
Keynes. There is no haif-way house, you have to take absolute coatrol and
avoid half-hearted control ; appearing to control but doing, nothing effectually
seems to be merely to irritate and do no good. But even assuming that you
can dosomething more than that under the scheme and have power to assumo
real control it would have been betlec if the bank had Leen a State Bank pure
and simple, but perhaps that was not to be under the existing conditions. + «
“It may have been found necessary to work upon some existing basis, and
there is much wisdom in that course. Therefore, my Lord, I should have greatly
wished that a State Bank with private capital as its basis on the lines suggested
‘had been sterted, and been provided with the safeguards which I have alluded
to; I think so modified this ought to he a welcome piece of iegislation. But
thig much is certain that Indian interests ought in any event to be safeguarded
aud inasmuch as the Bauks are likely to gain so much, there won't be, I
think, any risk of their withdrawing,fv;-om their agrecmnent to amalgamation,
It would {)e extreme . folly on their -part if they were to do so, aud possibly
Tudian sentiment wonld be satisfied if the safeguards I have suggested are
provided for, a8 they would remove the suspicion, right or wrong, that is
entertained in certain quartors, that another new LEast India Company is to
be started in our midst for tho purpose of securing the grip which is being lost
by the reform' concessions. Well, my Lord, there is, right or wrong, that
impression that inasmuch as the Government have granted with one hand
reforms, steps aré being taken to tighten the grip in other forms at least during
the ten years'. period. I do not think anybody's interests would suffor if
Mr. Patel’s motion is acceded to by the Goverument.”

SR N, The Hon'ble Mr. Nigel F. Paton:—*My ILord, it has bheen
represented- to, me that the Hon'ble Mr. Patel in his speech conveyed the
impression ta the Council that he spbke on behalf of the comireroial community
of Bombay. -I bave hot the least doubt that he intended to speak:on behalf of
8 seotjon of {hie Bombay commercia] community . . . ‘

4
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The Hon'ble Mr. V. J. i"atel.:—* May I 1ise to make o personal
explaration, my Lord ? I did not speak on hehalf of any community. I
merely quoted a resolution of the 1n.dustrial Conference of which my Hon'ble
friend 8ir Fazulbhoy was the President. It is for the Council to say whether
the Industiial Conferenco reprosents any ecction of the commercial community.”

. TheHon’ble Mr. Nigel F. Pator :—“Iam much olliged for Mr.
Patel’s explanation, but the impression I have mentioned was conveyed to the
Council. I would, however, morely like to say, my Lord, that a very large
“number of Bombay commeroial men, Indian and Luropean, are very anxious
for tho early passing of this Aot.”

The Hon’ble Mr. Srinivasa Sastri:—My Lord, ] wasgasru.
greatly intcrested in one of fhe arguments employed by Mr. Patel for tho
adjournmeunt of the motion, Tf I understood him aright, I thought he wished
that this Bill, which touches so closely the interests of the public of India, had
better be considered by tho larger Couroil which will be inaugurated next
year. Iam gratified to observe the faith that that implies in the coming
Council. May I remind the Hon’ble M. Patel that this Council has before
it a Bill called the Hindu Marriage Validity Bill? Would he exercise the
same patience with the people who have urged that that Bill should be con-
sidered by the larger Council in which he has so muohifaith?”

The Hon'ble Mr, V., J. Patel :—“I again risc to a point of order,,
my Lord. My motion is for deferriug the mattor till the Beptember Bessions,

and not till the new Council meets in 1921.”

‘The ‘Hon'ble Pandit Madan Mohan Malaviya :—“ My s15ry.
Lord, I rise to support the motion of the Hon’ble Mr. Patel that in the motion - -
torofor the Bill to a Select Committee all words beginning with ‘with-
instructions to report’ (ill the ond of the motion be deleted. - My Lord, the
mensure before fs’le Oouncil is admittedly of very great importance, and no
sufficient reasons have been advanced by the Hon'ble the Tinance Member why
the course provided for for dealing with legislative matters in the Rules and
Regulalions of this Council should be departed'from. Rulcs have been laid
down that in matters where the public is concerned, thore should be full
opportunity given to them to consider the proposals and to invite any criticisms
which they may have to offer. The rules also provifle that when the public
have expressad their opinions, the Select Committee which would be appointed
should have sufficient time to deal with the opinions whioh have been
expressed by the public, That is the reason for the provision in Rule 25
to- which the Hon’ble Mr. Patel referred. The legislature has in ils
wisdom' laid down that & Select Committee shall not report within
three months of the publication of the Bill in the-Government Gazette,
. unless the Council should direot it to do so earlier. I have not seen any
adequate reasons advanced why the Select Committee should not be allowed to
take the ordinary time to deal with a matter of such importance. On-the con-

trary, my Lord, I think that there is ample reason why the usual course prescrib-
ced ahou{d be followed. I do not yield to anybody here in my desire to sce.
banking facilities increased in India. Ihave long regretted that these facili-
tics are very small compared to the peeds of the country. Compared to
the banking organizations that have grown up in other ecivilized countries
in the west, we stand nowhere, and for that reason I would welcome any
proposal which is likely to develop banking facilities in Iudia. But, my
Lord, this is & proposal which bas a great riguificance attached to it by
reason of the intimatc connection which tha Government, as it is proposed
ghould have with the proposed Imperiall_bllank. So far as tho mere amalga-
mation of the Prosidency Bauks is concerned, nobody can have any objection
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to it. The Presidenoy Banks sre entitled. they are freo, to amalgamato
themselves and to pool their resources. The wisdom of tho couss adopted
in America has shown the advantage of pooling resources by large Banks,
and that polioy has been found usoful in Kugland and other countrics. If
thorefore this was merely & private Bill introduced on behalf of the three
Banks supported by the unanimous opinion of the sharc-holders of those
Banks, or if any private member or any representative of the threc Banks
had introduced this Bill, this Council would have heen glad to consider it on
that footing. But, iny Lord, it is proposed to call this Bank the Imperial Bank
of India. Tt is proposed that the Government should have more intimate
relations with this Bank than they havo had with the Presidency Banks, at
any rate very intimate relations with this Bank. This proposal comes at
a time when the recommendations of the Royal Commission on Indian Finance
and Currency and the question of a State Bank have been pending considera-
tion. The proposal for a single Bank of India to take the place of three
Presidency Banks has been hofore the Government on many previous occasions.
When the question was taken up by the Royal Commission, they oxpressed
the opinion to which I iovited attention on & provious ocoasion, 'They said
as follows :— ‘

*We regard the question, whatever decision may ultimately be arrived at upon it, as one
of great importance to Indis which desorves the careful and earnest consideration of the
Secretary of State and tha Government of India. We thiuk thercfore that .they would do
woll to hold an inquiry into it without delay and to appoint for this purpose & small expert
body repiesentative both of official and non-official experience with direotions to study the
whole question in Tudia in consnltation with the persons and bodies priwarily interested in such

as the Presidency Banks and either to pronounce definitely against tho desirability of establish- -

ing a State Central Bank in Iodia at tho present tiwe, or {o submit to the authorities a
concrete scheme for the establishment of such a Bunk, fully worked out in all its details,
and capable of immediats application.

“Thig was in 1914. Owing to the war I presume the Government could

not take any sotion on this, but: when the war was bappily over we did expect
and we did urge at the meeting of the Counoil last year that this question
should be taken up by Government and that a small oxpert body should
be appointed to report ,upon the desirability or otherwise of cstablishing
a Stale Bank in India. Now, my Lord, what has happened ? From the
correspondence which, the Government of India has published, and for a
copy of which we are indebted to the Finance Beoretdry to the Govern-
ment of India, we find that on the 23th of June 1919 the Government
of Indis addressed a despatch to the Secretary of Sfate on the question of the
amalgamation of the three Presidency Banks of Bengal, Bombaﬁ and Madras;
that they put forward the proposal for the amalgamation of these Banks and
that tho Becrelary of Btate gave his sanction to the formulation of those
proposals. We find that the question of appointing an expert committee recom-
mended by the-Royal Commission on Indian Currency has been put aside,
We flod it stated in the despatch of the Government of India as follows.
After referring to the memorandum, they say they bave communicated with
the Sccretary of State and obtained his sanction to the idea of the amalga-
mation. of these Banks, and then they say they have received from the Direc-
- {ors of the three Banks a joint memorandum embodying the schemo which,
with the approval of the Becretary of State, they propose to lay before their
shareholders, And the Government of India go on in their despatch to say :—
¢The Memorandum is to'a large extent eelf-explanatory, and we need not, therefore,
recapitulate it item by item, but proceed to express our views upon some of its more important
aspeots, in so far as theso affect the interests of oursclves and of the general public. Before
doing so, howover, ‘we consider it important to emphasise that the present movement is
purely spontaneous, that it is the natural growth of bauvking evolution, and that though it
- wonld be unwise to- attempt toforce the process, what is now happening will be a most
valaable foundation for any. later movement which msy eventuate in the directicn of a
Btate Bank.’ N |
“ 8o that they do not entirely give up the idca of a State Bank in the
“future, but they proceed to deal withyit with this proposal for amalgamation,
and my complaiot is that they deal with it in a manner which will prejudice

.
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the question of the cstablishment: of « State Bank. The despatch goes on
to say:—The proposals which have bsen placed hefore us represont
mercly a moasure of consolidation which is primarily the domestic concern
of the three Presidency Bauks,’ -
“But the Goverument havo made it jclear in the despatoh that they look
forward to many advantages from this, and the proposals, tuken together, as
I bave said, clearly would prejudice this question of the establishment of n

Btate lLank. Now, my ILord, Ithink thal this is therefore a matter which _

requires the olosest scrutiny. I think thisis a matter whicki should be discussed
in the fullest way and the proposal should be put through the ordinary
soruting of a regular oourse of Scleot Committee procedure before it is taken up
by this Council. The ad vantages resulting fron: the amlagamation of the. Presi-
doncy Banks have beon poiuted out in the cowrse of the despatoh, but the
disadvantagos which arise from the absence of a State Bankbhave also to be
considered. It was proved in the banking crisis of 1918 that the Presidency
Banks were unable to help the other Banks with assistance during that orisis.
An official committee was appointed in Lahors to report uipon tho causes which
ha_c}1 led to the failure of certain bauks in the Punjab, and this Committce
a1 o—

‘During the orisis there was no oo’opention between the Todisn Banks themselvos, or'
between them and the Koglish Bauks, or bet ween them and the old-fashioned Indian Banks.
We attach peculiar significance to the statements made by witnesses as to the position of the
Bank of Mengal. While the fact “that th> Punjab National Bauk has been received on the
clearipg list—only however after surviving the crigis—shows that ut present good relations
do exist, 8nd that {here is future poasibility of better, yet the absence of u provincial Bank
probably meant the downfall of sound Banke which might have been saved. The Bank of
Bengal is too big, not local in its sympathy, ignorant of provincial conditions, and not
gusceptible to the influonce of the Provincial Government. The Lshore Branch was willing -
to help and made recommendations to Clalentta, but these were rejected with curtness, und not
even on the deposit of Government paper, would the Bank of Bengal consent to advance money
to the Ponjab National Bank.’ : : .

“This was 2 Committee over which Mr. Maynard presided. Summing up,
that Committee said :— R L

. ¢Thus, speaking generally onr feeling is that the collap se can be referred to two funda.
mental causes, inexperience and defective muohinery inovilable to the starting of every mew
veuture, and the lack of policy or remedial measures such as Qovernment itself or 8 quasi-
QGovernwent institution, thint is & State-supported Government Bank might supply.”

“ Therefore we have been looking forward, those of us who are interested
in the growth of facilities in the development of banking to Government
taking action to provide this remedial aotion, by means of a Statc-supported
Provincisl Bank, and we find that that proposal has not received considera-
tion, but a different proposal is being put forward and being pushed through
this Counoil.

“In the despatoh of the Government of India, referring to these Banks
in the Punjab, I find it stated that it would not be altogether correct to
describe the state of affairs solcly to the ingrained bhabits of the. people,
namely keeping money sterile and hoarding it. .The despatch says:—

It would not, we think, be altogether correot to uscribe this stlate of affairs solely to the
ingrained habits of the people, their ignorance, their conservutiom and their suspicion, .which
can only be removed by the process of education. That the spread of education will work a
steady and substantial chenge in the wnental attityde of tl_:e' people on this matter we have
po doubt, but it is useless to educate people into a willingness to fullow civilised habits as
‘regurds keeping their money, if there are not at hand banking “facilities for them to do so.
Progress in these two resprcts must go band in band.  Even, bowever, in the present etage of
educational development, there is undoubted roim for a much larger supply of bankin
facilities as witnessed by the tomporary eucoess of oertain banks in the richer agricultural
districts of Northorn India, the unsoundoess of which, Followed by their failure in 1918, had
an unfortunate offect in retarding in those parts of the conntry the devolopment of the banking
habit.’ :

“[ am sorry, my Lord, that the Guvernment of India subsoribe to this,
view, In the face of this report of the Oommitte_e to w_fhi'oh I.have referred
and over which the Hon'ble Mr. Maynard presided, it should,have been.
obvious to the Government of India that the failure of these banks was ngt due

s
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so much to tho unsoundness of their management, at least not mainly due to
that, but to their ‘lack of policy or remedial action such as the Government
itself or & quasi-Government agency, that is a State-supporfed Government
Bank could supply.) Now, my Lnrd, I think it isdue o these banks that
askod for assistance to inform the Qouncil that every single one of these banks
has paid fully 16 ammas in the rupee of the deposits which they had atf the
time they closed their husiness, and T am certain that it has now been dewon-
strated bayond dispute that, if there wasa Government Bank which could
look into the affairs of each of these banks and advance monecy to those who
were in a sound condition, & great calamity which overtook many of those who
had tl:leir shares in. thes o bauks could bave been and would have becn
averted.

“Therefore, I submit, that whoen now the Government is looking forward
to a great developmont in Indian industries, they recognise that there must bo
banking facilities multiplied. We quite agree in that viow,'but, I submit, that
the right course to consider is not an amalgamation of the three Presidency
Banks over which the Government cau only have a very small and indirect
conirol, but a State Bank haviag all the support and all the rosources of tle
Governmont auv its back, in oider to help industries and banking facilitics to
grow in all parts of the country, My Loni, as I said before, if the proposal
was merely to amalgamate the three Banks, I would probably not be takiug
up the time of the Council at this length. But it is called the Imperial Bank
of Tudia, and ‘it is giving the smalgamated banks all the advavtages of the
support of Government without all the advantages of a Btate Bank being -
sooured to tbe public. That is my complaint with regard to this proposal.

“Now, my Lord, I submit that the proposal of the Hon'ble Mr. Patel that
we should not be in a hurry to deal with this matter is absolutaly sound, aud I
do hope that it will yet commend itself to Government. The disadvantages of
proceeding to disouss these questions of finance in a hurry or under pressure of
time are obvious, and I do not think I need dilate upon.them. But 1 wish, as an
illustration, to refer to what happened yesterday in regard to a discussion relating
to reverse Oouncils, In speaking in that counection, I unfortunately made a
wrong _quotation and when my friend the Hon’ble Mr, Hailey drew my atten-
tion to it, I waated opportuunity to correot it. ButJ could not get an oppor-
tuuitg by reason of the strict enforcement of the rule by tho Vice-Presidont who
presided. Now, iny Lord, I just want to give that as- an illustration to show
that we should not bs in & hurry to discuss these proposals of finance . .

‘The President:—" Order, order. The Hon'ble gentleman has no
right to critioise the ruling of the Hon’ble 8ir George Lowndes who was in the
Chair.” ’

The Hon'ble Pandit Madan Mohan Malaviya:—* My
Tord, I bowed to that ruling yesterday, so there is no question of my question-
ing it any longer now. I was-only mentioning this as an illustration of the
danger which is ivvolved in our proceeding to disouss these great financial
questions in @ hurry. My Lord, I hope I will not now be regarded as even by
thought attemting to disregard the ruling hecause 1 bowed to it yesterday.
But your Excellency will see that what I am now going to put before the
Counci! as an illustration will be of great help in determining our attitude in
this matter of the proposal put forward by the Hon'ble Mr, Patel.  Tlere was a
question of the sale of reverse Bills. Now, my Lord, as I said, I misquoted-
and when it was pointed out to me, I wanted to complete what I should bavo
said in the begioning. 1 just want to draw attention to this. With regard
to the sale of reverse Councils I quoted oue passage which was wrong; my
friend the Finance Member quoted another and he did not complete it. The
result was that he left the Council under the impression ihat the Chamberlain
Commission had recommended that the Government of India should make a
public notification’ of their intention to sell in India Bills on London at prices

correspondiog to - . . .
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The *on'ble Mr, W. M. Hailey :—“ May I riso to a point of
order? 1s the Hon'ble Member in order iu continving a discussion which I
thought bad terminated {esterday and continuing it in a manno which will
leave e 1o right of reply P

- The Hon'’ble Pandit Madan Mohan Malaviya : =My Lord,
if I eannot make myself clear on this point the fault will be ontirely mine. 1
am urging that the proposal of tho Hou’ble Mr. Patel should be acceptel by this
Conuncil. Thesubstance of that proposal is that a matter of the importance which
is involved in the Bill should receive careful cousideration extended durfhg
the ordinary period of tiwme. Insupport of thai proposition I am giving an
illustration which shows clearly tho denger of a disoussion of an important
financial question being hurried through IR

The Proesident :—* Is not that a platitude ? I think it is quite unne-
cessary to produce instances to show that there is danger in being in a hurry over
the dissussion of any matter, financial or otherwise, It is therefore unmeoes-
sary to refer now to what ocourred yesterday.” .
The Hon’ble Pandit Madan Mohan Malaviya :—“I sub-

mit it is not ; I am not out of order. ‘Lhat is all ‘I submit.”
The President :—* Well supposiug you do not proceed with that.”

The Hon’ble Pandit Maden Mohan Malaviya :—“1 will
bow to your Excellency’s decision, and thank you, my Lord. Now, I will
not give illustrations, as your Kxcellency has been pleased to point out
that it ought to be acoepted without doubt on all sides that these 1mportant
roatters involving large questions of finance ought to receive considera-
tion suoh asis provided for for all important matters under the rules of our
Council. I therefore submit that the proposal before the Council is one which
the Council should acoept. What does it come to? Jt comes to this.
Mr. Patel Las not gone into the merits of the question whether the proposal
for amalgawation ought to be abandoned or not. The Bill is there ; the Bill was

ublished only very recently, 'The sharcholders of one bank, it is pointed out,

ad not sufficient timo to consider the Bill. They bad not the details of the
Bill ; though the dotails had been published much earlier, they had not the Bjll
in its details Lefore them when they were asked to express an opinion as to whe-
thera body in which they are financially interested should bo amalgamated with
two other bodies, namely, the Bank of Bengal and the Bankof Madras, An
ohjection was taken on that score and it bas beon pointed out that even now
the shareholders have not had sufficicnt time to study the details of the Bill.
Now, my Lord, at this stage the Government put forward this measure and it
is proposed by the Hoi'ble the Finance Member that the ordinary rule
should be departed from, that the Bill should be referred to the Select Com-
mittee to-day, namely, the 11th March, and that the Select Committes should
beinstructed to report on this very complicated aud very important proposal by
the 20th, evidently so that the matter may be pushed through in this Bession.
of the Qouncil. The Hon'ble the Finance Member when he spoke on the
seoond occasion did not say that it was not.intended that this Bill should not be
pushed through in this Session. If that is the position, we shall fcel grate-
ful to know. But if the object is, as the Hon'ble Mr. Patel indioated it was,s
namely that the Bill should be pushed through in this Oouncil, then I sub-

wit, my Lord, a very wrong procedure is being followed. ‘There is no politi-

cal maiter involved in this question. The whole question is whether the

advantages which are to result fron. the amalgamation of three powerful

banks should be seoured in their entirety at once without any delay, or
whether thoso advantages should come a little later. During the great
crisis of the war with these banks, unamslgamated and working indepen-
dently and yet colleotively, we passed through the crisis through which the
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country had to pass. ‘Chere is no complaint on any side that by tho non-
aualgamation of these three banks any interests have suffered. Why theu
this hurry? It raay be said that the ilou'ble the Finanve Mcwber has
pointed out thut thero is the proposal to start 100 branches in different parts of
the country and that it would L~ a pity to delay carrying out that proposal. My
Lord, that is undoubtedly an advantage, but we should not be in a hurry to

.achieve this advantage at the sacifice of the larger, the grester, advantage

which will result to the countiy as many of us believe if there is a State
Bank -with branches in every province and with branches in all the districts
of British India.

“The Government receives money on account of revenues andtaxes. - There
is & Government treasury either in the district or olose to it and all these
should evontually become branches—the distriot branches—of tho State Baok
of the country. The advantages will be so great, so lasting, so comprehensive
that it scews to me it will bo a pity if this questicn of a State Bank is not
considered fully on ils merits by reasun of s desire to secure the advantages
which are likely to result from this ovmpuratively smaller measure of an
smalgamation of the three branches. Those advanlages are prejudiced—so
that the question of the establishwent of a State Bank is prejudiced by the Bill.
The amendment of Mr. Patel, therelore, I sibmit, is entitled to serious consi-
deration and is worthy of acceptance. Let the Lill be referred by all means
to a Beleet Committee. Let the Select Committce examine the various
asptots whith lave been dealt with. I have no doubi the Hon’ble the
Finauce Momber has achieved wonderful results during tho few months that
he has been in charge of his high office. I do rot mean auything but what
I say : a real vompliment to him that he should have grasped the quesiion to
the extent which he has douve in the course of this shoit time, consi~
dering ho was not dealing with finance when he assumed this office. I hope
he will not cousider that 1am wanting in courtesy to him when I say that,
considering the' nawre of this question and the complexity of the problems
involved, he would be wise if he allowed time for a full disoussion of the
various aspeots involved in this question. It would“be wise, my Lord, if, when
the Seleot Committee has been formed, it should inyite the opinion of those who
are intorested in it and weigh those opinions at leisure fully and then submit its
report to the September Sessions of this Council. 1 do believe that in this
matter the public should not have cause to complain that measures of
iwportance are rushed through and the rules of the Council ignored. BSuch
& complaint was heard last year on another cocasion, There is no reason on
this ocoasion for the repetition of such a complaint. I hope that the Hon’ble
the Jinance Member and the Government will give iis best consideration to
the proposal of Mr., Patel aud allow the words which he has pointed out to be
climinated from the proposal of the Hon'ble the Finance Member.”

The Hon’ble Sir Dinshaw Wacha :—“My Lord, 1 have no
hesitation in saying that this Bill, which purports to awalgamate all the three
Presidency Lanks, with certain Eowem and limitations and constitute them into
-an Imperial Bank, is welcomed by the country as a whole. We are entering on
a new era altozother as far as industrial evolution is concerned ; but industrial
evolution without banking facilities will be a failure, and, therefore, from that

oint of view this amalgamation sobeme is to Le greatly welcomed. Bo far as
Ycan see, the whole question here is whether the sohcme, as it is nmow put
forward in this Bill, should be passed at once, or whether it should be postponed
for some time to come, Before I deal with that question, I should like to make
one observation. This proposal fo have a State Bank is a very old one. It
began with Lord Hersohell's Committee. That was the first Currency Committee
that was appointed Lo investigate the whole question of what the future cur-
rency for India should be. 1t goes as far .buck as 1804 or thereabout. But
Lord Herschell’s Committee had, I think, so many other problems to consider at
the time, that the' question of a State Bank was dropped. Later on, when the
question of a gold standard had to be considered, this matter was again mooted
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at the Committee presided over by 8ir 1. Fowler, Hon’ble Members, who may
have taken some pains to look into the old Dlue Books on currency eannot
be unawaro thal the Powler Committeo did discuss this question. And
I think, if T romenmber rightly, it was Mr. Hawbro, a very influontial and
prominent member of that Committee, who made a separate minute to the effect
that thero should be a Statc Bank. He did not content himself with stating
that thore should be a State Bank. o gave his own opinion on the basis or
principle that such a bank should be established. Of course, since that™ time
thero has been a variety of opinions on the subjeet.  Mr. Hanabro® minute for
the time being was relegated {o the limbo of oblivion. Afterwards, the -
smalgamation of the three Presidency Buanks was again mooted, Thus, it s
not a new question at all. It was mooted len or fifieen yearsago: not
once, “but wore than once; but for one reason or another, specially for
the reason that the hanka weve not agrced among the members as to whether
or pot there should be any amalgamation. 8o the ‘proposal had once mors to
be abandoned. Now at last all the three Banks bave come to au agreement.
T am vory glad that they have reached unaviwity. They lLave sccn that in
their own self-interest amalgamation is necessary in view of strong and influ-
ential sompcetition in the near future. I'he Government also think it is neocs-
sary that a Central Bank of State should be established more or less on the
principles adumbrated by Mr. Uambro. Of course, it may be observed here
,that a Btate Bank, pure and simple, is éntirely a different organisation from
the Ocntral Bank which is contemplated by the Bill now vnder consideration.
There are no two opinions about an independent Stato Bank and a Contral
Bank. Asa business man I know the difference between a State Bank, pure
and simple, and a Bank of the character we are now considcring. Of coursc,
we know what the Taperial Bauk of Germany is. Thut Bavk also is con-.
“gtituted on a different principle. Then there is the great Federal Bank of
the United States of America. In my opinion, talking personally, I should.
say that 1 would prefer the principle of the lederatcd Banks of the United
States, which have some resemblanco to the Bank under this Bill in one way.
In the United States there.were so many ‘ national * Banks. All the national
Banks had to be amalgamated aud their assets and liabilities made over to.
the new Federal Bank. And this Federal Bank has now 12 provincial banks
under it, all thesc branches nave one central board. ‘There is something of that
principle in this Bill though not quite akin to it.

“ Well, my Lord, there is neither to be a State Bank nor a Federal 'auk on
the principle of that of the United States, That being out of the question, let
us look at the practioal aspect of the proposed - central bank. -That practioal

eot is before us in the Bill. The only question therefore which the Couneil.
has to copsider is : whether we should agree to the proposal of Mr., Patel that
under prosent circumstences it would be better to postpone tbe final passing.
of the Bill till Beptember instead of passing it now, or that a Bclect Commitiee
might be appoinied to deliberate only and make its report later ou 8) as to
allow the publio the upportunity of a full and free discussion on the subject

The Hon’ble Mr. V. J. Patel :— That is 80."”

The Hon'ble Sir Dinshaw Wacha :—“ Now, the Hon'ble the
Finance Member bas given us his own views on the subject—why there is no
further need for disnussion by the public. From one point of view he is right.
8o far as the amulgamation scheme itself is concerned, how far the three Banks
should amalgamate, what should bo their object, how their business should be
carried on and all the rest of the details concerning their internal manage-
ment as an amalgamated body, he is quite right. . The details are there.
Thé business which the Banks should transact is given.in the Bchedules.
But I am afraid Mr. Hailey has forgotten one important aspect of
the Bill. It is this. The public have not- yet been given full and fair
opportunity to discnes the constitution of these amalgamated Banks.
‘f'hg conslitution is one thing, while the details of the management of the
Banks which are about to be amalgamated are another thing. . As far.as the.
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constitution is concerned, we iive now introducing thorcin a great deal of new
mattor.  I'think the Finance Member will agree with me that the public
have had no-opportunity to consider and criticise that part of the Bill. . The
composition of tho Contral Board, how far the Government control should be
exercised and made effective : whether the Board should Le wholly Buropean or
Tedion or part one and part tho other and in what proportion- -these and many
other cognate matters couneoted with it,~belong to the constitution of the
Bank, and J submit that in all constitutional questions relating to finance, it
is far better=~I only throw out mysuggestion-~that the Government should act
wigely and in a statesmanlike spirit by going a little slower aud allowing the
enlightened public a full au veasonable opportunity to critioise. My particular
reason for this suggestion is based on the ground that the constitution whigh is
now limned or is prescribed in the Bill somewhat resembles the constitution of
ihe old Banks—Preside..oy Banks—ae they were before 1876. Some of the
Members may perhaps remember what was the reason-—the principal reason—
why the old Bank of Bombay cawme to grief.

“T was then in the Bank of Bombay for being trained to take later on
charge of one of its branches, and I know the whole history of Low the Bank of
Bombay camne to grief. . I have written at large upon the subject in my history
of the share speculation of 1863-64. 'There was a Bank of Bombay commission
the. reasons of the appointment of which are entirely furgotten now. But
members might, I think, usefully and profitably read it at present. If they
do s0, they will easily fiud where are certain rcsemblances between the con-
stitution drafted in the Bill and the old constitution of the Bank of Bombay
88 it stood before 1876. There was aiso then a Controller appointed by
Government ; the Acoountant-General for the time being in each of the
Presidencies was the chairman of the Bank of its respective Presidenoy. In the
Bombay Bank there was one Mr. Sylvester Birch as Accountant-General at
the most critical time in the Bank’s history when speculation was rifo and
when the. Government ought to have ooutrolled the Bank in such a spirit as
to have never allowed the Bauk to come to grief. Unfortunately, things turned
out differently . The Controller was nowhere; he was in the hands of the
direotorate and the directors were almost all a body of speoulators, If the
Bank of Bombay came to grief it was entirely owing to the speoulative
clement that was so largely predominant in the bank in thoso days. The
Government Director, I repeat, was nowhere, as the report of the commission
said Mr. Premchand Roychand, one of the twoIndian Directors, was ‘ the Bank.’
All that is writ large in the report of the Bank of Boinbay commission of which
8ir Charles Jackson «as the president, so muoch so that I think Sir Charles
Jackson said that Mr. Sylvester Birch was altogether an unfit officer of Govern-
ment to control the Bani. Now, my Lord, what bas hap}mned‘ once way happen
again, I do not mean to say that it will happen. If possibly the Govera-
ment arc wise and appoint Controllers who will be thoroughly competent and
cautious, who wili never allow a directorate which may tend to be speoulative
or embark on rash enterprises to gain the upper hand, it may not happen.
There are however those dangers which must he avoided at all bazards, As
the Hon'ble the Finance Mewber has rightly said we have to look carefully
after the tax-payer's interests. 1i is the tax-payer's money which is largely
to be entrusted to this Imperial Bank; the whole- financial business of the
State treasury and currency is to gotoit. That wneans that the tax-payer's
money will have to be watched and safeguarded with the unceasing vigilance
of a watch-dog. Who is to be that watoh-dog? If he is to be efficient
and preserve the interests of the tax-payer, then, I consider that the Govern-
ment must think twice and thricc before they finally pass this Bill. Aud
it is' for that reason, and that reason alone, viz., that the tax-payer'sinterests
must be watched vigilantly and carcfully, that I think it would be better
to prooeed with the Bill a little slower, with caution at every step. Whether
this Council will accept Mr, l'atel’'s amendment or not, I do not kuow ; but
I do say this, and I do appesl-to all tho members of this Council, both on this
side and on'.the “other. side, and I do appesl alsv fo your Excellency, that it
will be a wise and statesmanlike step on the part of the Government in “the

L 4
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ciroun:stances of the presont situation that this Bill with a pesuliarly brand new
constitution, which the public luve not had the slightest opportunity yet“to
examine and oriticise should bo po.iponed. It will ba far better 1o await
that yplumé of popular critivisa. 'When that opinion is well focussed you ean
safely shape your course accordingly. My own opinion is that if the Bill is

published later, and if oriticisra is invited and the public are allowed time to -

do 50, nothing will be lost, On the contrary, my opinion is that the hands of the
Government will be greatly strengthened; the Government will bo in &
strouger position than it is in to-day by having this Bill passed next September.
The advantage will b this. in the first place, the public will not say ¢ Well,
the Government gave us no time; the Government published this Bill on such
and such a duy and then within the short space of 10 or 12 days passed
it - I do say, my Lord, that the Government is certain to be roproached if it
-hastily passes the Bill. When the olosure of the Mints Bill was passed, it
was passed in half an hour at Sinla, where the only non-official member of the
then Council present was Sir Jamos Mackay, who is now Lord Inchieape. There
was a great hue and cry in the whole of India at the time. Why? Because
the Government of the day legislatod on an important currenoy problem, revo-
lutionising the whole currency basis of the country, in half an hour with
not one single non-official, except Bir Jemes Mackay, to protest against
its many overwhelming disadvantages! Bir James Maockay was, besides,
a most interested party for passing tlé Bill. If Hon'ble Members
. will only read the contemporary history of those days in refcrence tothe
hurried passing of the. Bill they will loarn that I am in no way exaggerating
the incident I am simply stating the bare fact. = But that wasthe
situation. In the matter of currenoy, in the matter of finance, partioularly
of Btate finance of the charaoter we are legislating for, I consider it will be
the part of wisdom to go a little slower und give the public the opportunity of
criticising it, if they bave any ciiticism fo offer. The Government can then
confidently proceed with the Bill. That will be the more advantageous course
aud the Government will esoape the charge of rushing with it to which it is
bound to be subjected otherwise. At the same time, I can assure the
Government thatig there be any weighty ecriticism offered the Government
would attend to it and thus strengthen their hands. They would be able to carr’
it with greater confidence afler hearing the vbice of the country. Indee
, the country would far better welcome it than it could possibly do fo-day. and
"congratulate the Government. These are the reasons why I hope that_the
@overnment will, if they are wise, accept the amendment of Mr, Patel. I
also appeal to your Excellency that in the present condition of things it will
be most statesmanlike to do so. Whether your Lordship will respond or
not to my appeal I oannot say ; but I do say and most earnestly pray for the
reasons I have already stated that it will be the wisest move on the part of
the Government to aopept the amendment.” :

The Hon'ble Mr. Surendra Nath Banerjea :—“My Lord,
in view of the feeling that has been expressed in this Oouncil chamber and  the
‘weighty utterances of my Hon’ble friend, Bir Dinshaw Wacha, who is
admittedly an expert on & subjeot like this, I do hope the Government will
soe its way {0 acoept Mr, Yatel’s amendment. My Lord, I listened with very
‘great care and respect to the speech of my Hou'ble friend, the Finanoe Minister.
His argument, so far as I could follow it, was ‘that thic was more or less a
business proposition and being a business proposition delay would be a disturb-
anoe, a dislocation and au inconvenience. I quite admit that it is a business
proposition. But I venture to submit that it is something more; it is also a
publio consideration ; aud if it were not your Exg’ellex_gey's Governmeént v‘.\‘ym.xld
not intervene in this matter. It hasa busivess side ; it has also & public side
and to me it seoma that either the two branches of this considerution are closely
interlinked, or the public side overlaps the business aspeot of this case. My
Lord, the peoplo of India are deeply intcrested in this matter. It marksa stage,
"my Hon'ble friond has put it, in the evolution and develo}im_qnt of our.indus-

, :fi::,y Your Excellency's Government is anxious, and the gratifude of the people
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is due to your Excellency’s Govornment for it. Your Excollency's Government
is anxious to inaugurate a new system of industrial development. Your Ex-
celleney’s Government is undertuking measuros in that divestion ; in order to
help forward this develipment banking facilities are sbsolutely necessary.
"Therefore it isa part, [ tale it, of that industrisl movement with which the
Govermnent of India is identified, which againisa part and parcel of theo
larger political movement with which the best interests of the country are
indissolubly linked. ‘Thercfore, my-‘Lord, I amn right in the contention Lhat this
is & great public consideration in which iy countrymen are deeply interested.
What is lost by giving then: alittle time ?  The work which bas to be undertaken
will not he started at once. It may bedelayed two or three worthe; hut, my
Lord, the public will be taken into confidenco ; public feeling will be enlisted
on behalf of this mwovement, public sympathy will be aroused, public gratitnde
will be awakened and the whole oovement will march apsce under the stimu-
lating influence of public support and co-operation. Nothing is lost by a
delay of two or three months; much will be gained by this little delay. There-
fore, my Lord, it seems to me that it is wise in view of the ahnost unanimous
fecling which prevails in this Council chamber amongst non-official Indian
monibers and the complaint which is bound to follow if this fecling is disre-
garded, it scems to me it is wisa and expedient that Mr. Patel’'s amendment
should be accopted. The Governmiont will then have enlisted publiv sympathy,
und the banking movement will be all the stronger forit. I do hope, there-
fore, my Hon’ble friend will see his way to sccept the amendment. ”

The Hon’ble Mr. W. M. Hailoey :—* My Lord, I am not perhaps
in order in rising again at this time ; if I am not, I hope that 1 may have your
Lordship’s indulgence in -the matter. I think we are not unmoved by

the appeals which have been made to us for more time for consideration of this
Bill.

“ We should he very unwilling to give the impression that we contemplat-
ed something, which we did not wish to place fully before the public of which
we did not wish to give the public time to disouss fully.

“ My Lord, I am convinced that if we created any such impression, it would
be to the detriment of the Bill. With your Lordship’s pormission therefore I
would propose that while we should have the Select Committes now because
the Council is ussembled, we should not proceed with furtlLer legislation on the
report of the 8elect Commititee until next Session, If the motion may be put
on that particular form, and if it meets with the acoeptance of members of this
Couneil, I hope your Lordship will allow me to make that alteration.”

The Hon'ble Mr. V. J. Patel :—“1 am quite agrecable, your
Excellency, and with your permission I will amend my motiom accordingly if
necessary.” :

. The President:—“I do not thiok it will be necessary for the
Hon'ble gentleman to ancend his motion, becauso I think Mr. Hailey hes said
that if the Committee will report on the 20th March, le does mnot propose to
go further with the Bill this Session, but that in 8eptember the Government
will bring it forward on the report of the Committeo which will report by the
20th March,”

The Hon'ble Mr. V. J. Patel :—“ May I cxplain? That is not
the position, as I understand it, my Lord. Mr. Hailey said that the Select
Oommittee might meet nuw as the Council was in 8ession, but the repott need
not be made by the 20th and the Bill should be taken up only in September.”

The President :—* I should like $o hear from Mr, Hailoy what it is
he actusally proposes.” ‘ '



IMPERIAL BANK OF INDIA BILL; DACOA UNIVERSITY 1351
’ BILL. .

[1lra Marow, 1820.]  [Mr. W. M. Hailey; The President; Mr. V. J.
' Patel; My. Shafi. ]

The Hon’ble Mr, W, M. Hailey :—* My Lovd, I have proposed
that we should not proceed to legislation on the report of the Select Commitlee
until September.”

The President :—“ You did not propose that the Seleot Committee
ghould be appointed aow and report by the uth March, s thatso?

The Hon'ble Mr. W, M. Hailey:-—No, my Loxd, it is not absolu-
tely necessary, from my paint of view, that it should report by the 20th. If we
were to maintain that point, namely, that the Committee should report by the
20th, it would not meet the point which has been put forward so strongly by
Bir Dinshaw Wacha, namcly, thal it would not have given it suflicient time to
consider the case. What 1 contemplated was that we should begin our meelings
of the Seloct Committee now and that it should report to the Council at the
beginning of the Scptember Session, and we should then proceed to consider it
in that Session.” '

The President :—* Do you accept Mr. Patel's amendmept?  ° .
The Hon’ble Mr. W, M. Hailey :—* That is so, my Lord."

The President :— I thought you were drawing & distinetion. Do
you want to speak again Mr. Patel ? ”

The Hon'ble Mr. V. J. Patel :— No, my Lord.”

The amendment was put and agreed to.

The motion as amended, vis, ‘ that the Bill to constitute an Imperial Bank
of India and for other purposes be referred to a Seloot Commitiee consist-
ing of the Hon’ble 8ir Gevrge Lowndcs, the Hon'ble 8ir Fazulbhoy Currimbhoy,
the Hon'ble Mr. 8ita Nath Ray, the Hon'ble Mr. Muddiman, the Hon'ble Bir
Dinshaw Wacha, the Hon’ble Mr. Barma, the Hon’ble Sir G. M. Chitnavis, the
Hon'ble Mr, Orum, the Hon’ble Mr. Cook, the Hon'ble Mr. Marjoribanks,
the Hon'ble 8ir Thomas Holland and the Hon'ble Mr. Hailey,’ was then put
and agreed to,

1}

DACCA UNIVERSITY BILL.

The Hon'ble Mr. Shafl :—* My Lord, I have the honour to present
the Report of ths Belect Committce to establish and incorporate & unitary
teaching and residential University at Dacoa:” '

The Council then adjourned until Wednesday, the 17th March 1920, at 11
o’clock, ’

' A. P. MUDDIMAN,

Secretary to the Government of India,

Legislative Depariment.
Drunt; } '

The 25th March, 1920.

4.5 2y,
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[Befer--¢d to in answer Lo Question No. 17.]
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APPENDIX B.

-

Statement showing exports from and imports into the Madras Presidency of
clcaned rice during each of ithe ten years 1908-05 to 1917-18,

. Period. Fxpotte from Madews Prasidosoy. | Imports into Madeas Preridency,
Tons. Toas.
1908-09 . 466,856 502,924
190910 . . . 435,043 783,459
o . . . 483,960 499,172
9112 . . 469,061 502,706
191218 . . . 439,189 560,349
191814 . . 548,369 588,668
191416 ., . 585,341 563,246
1915186 « . . 805,553 677,262
e . . . £00,078 550,440
191718 . . . 670,791 ’ 502,877

Norz.—The sbove Srepresent exports and imports
o s T otion ot p

port

soa to and from foreigs countries, by

s, and by mil to and from other Provinces,
The figures of rioe in the hudk bavo been eonverted into aleaned rice in the matio of 7 to 6.
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- APPENDIX C.
[ Beferred to in answer to Question No. 19.]

Statement elowing the consumption of country epirit e in India and gross excise
revente during the lenyears 1909-1910 to 7918-1919.

Yesr. C"é‘:?f:f.t fou Revenue,
(TLondon Proof). 1
B
1009-1010 . Ce e 78,836,064 4,48,51,000
1910000 . Coe . 99,78,080 5,09,75,000
W9 . . . ... 07,87,612 5,08,569,000
wieaes . . Co o nemsossr | 610,57,000
WIS . . . e .. 83,61,000 |  611,60988°
914906 . . . . . . .| sisse1 | 66800408
w5198 . . . . . . 85,865,404 6,35,80,061
906107 . . e . .. U5,40,268 | © 8,96,47,368
W08 . . . . . . .| esee 7,08,43,157
018100 . . . o . g semm 7,08,24,268

4



APPENDIX D.

[ Baferred to i answer to Question No. 20.]

4

7

Statement showing the names of Indians in the Supsrior Cadre of the Great Indian

Peninsula Raslway.

Name, D estgmation, 0‘2:1;: motfnt. Hste of pay.
—_ ; . —
Trafic Doparémeat. _
- ‘ R,
NRr, Ganesh Narayen Paranjape - | Assistant Traflic Superinteudcnt . 19:8-1014 | 850
Mr. 8 M. Basrue . .1 Traftic P robationor o 1-6-1017 800
Nr. Nalin Shanker San . . Ditto. 1-5-1017 800
Engincering Depariment,
Mr, Bbaik Sajandkin Belgrami . Buit?cnt Engineer . 10-8-1895 . 800
ke 60 Aoting.
sllowauce,
Mr.F.J. Mistry . . ,|Assistant Epgloesr « . 7-7-1917 450
Mr. NaghiaSingh . . . ,|Temporary Engineer . . . 13-10-1002 4350
Mr. M.5 Kspadia . . . .. Ditto. 16.8-1017 @0
Mr.Bhaik Abdal Bolman . . Ditto. 131900 30 °
Mr, S8haik Mahomed Abdalia - . Ditte. . 25-9-1918 800
Nr. Abdalls Magjid Belgramt . . Ditto. 20-4-1013 250
Vi Mshomed Ibak . . . Ditto. ~28-111608 s
Maiioal Depariment.
Dr.B.H.Cooper .. . . o|Besident House Surgoon and P, A. 1.12-1898 580
P ’ to Sugerintendiug Surgeon.
Dr.8.C.Chatterjee. . . . |Distriot Burgean . . . . 28-8-1918 580
'Dr. S.C.Biswas .+ o . Ditto. 184-1818 630
Locomotive Dapartment.
Kil

5@P1, Delhi—a60 L, D.~$9-8-20~.750





